
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES― II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COⅣ IⅣIITTEE― II ⅣIEETING NO。 10/81
SCHEDULED ON 25.08.2015

Please Note

(1)  For information of exporters,Norms Committcc― H handles aH cases pertaining to
flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to

76,78 to 80,85.Cornlnunications in respect of cases/pertaining to NC― II Inay be sent to

emが l address:nc2.dg貴 のnic.in

(ii) In certain cases the decision of the Norms CommLtee refers to the Recommendations/
Obscrvations/Deflciencics receivcd frorn the concerncd Technical Authority. Whcrcver

applicablc,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The concerned irm/company may go through the same and

(lii)

respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to

by the concerned firm/company and may be responded accordingly.
(iv) The Norms Committee has taken decision only with respect to technical aspecVwastage

norms. While redeeming the applications, RAs should check that the applicant has

fulfilled all requirements as prescribed in policy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No.l4(RE-201212009-14, dated 4th February, 2013 and O.M. No.
011921180/Misc./AM.l3/PC-VV10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

'l'he Meeting No. l0/81 of Norms Committee-ll for the year 2015-16 scheduled to be

held on 25.08.2015 was actually held on 08.09.2015 under the Chairmanship of Shri Jaikant

Singh, Additional Director General of Foreign Trade to consider the following applications for
ratification of norms in respect of advance authorizations under Duty Exemption Scheme

(Chapter-4) of Foreign Trade Policy 2015-20. The following members were present in the

meeting:-

Sl.No。 Name & Designation Department

| Shri S.K.Jain,D.O. DIPP

2. Shri Gajraj Singh, Sr. D.O. DHI

3. Shri K.S.Sodhi,Asstt.Director(ME) MSME

4. Shri O.P. Sharma, Joint Industrial Adviser DoC&PC

く
υ Shri S.K. Bhatnagar, Deputy Industrial Adviser MoS

5. Shri Pradyumna Sahu, FTDO DGFT



Case No.:8/10 /81-ALC2/2015 Party Name:F AIZ & CO.

HQ File               RLA File
:01/81/050/00229/AM16/       :03/85/040/00180/AM08/

Case No.:2/11/81-ALC2/201l  Party Name:DELTA POWER

SOLUT10NSINDIA PVT.LTD.

Meet No/Date:10/8卜     status:DeFerred
.ALC2/2015
125.08.2015

:Lic.No/Date:0310441542 Defer

31.082007 Date:06.102015

Decision : NC observpd that the case was referred to MSME. MSME returned the case stating
that it does not pertain[them. NC decided to refer the case to DIPP for comments.

The case stands deferred to 06. 10.201 5.

‐Decision :NC observed that the reply of the flrm has

NC decided tO defer the case.

IThe case stands defelTed tO o6.10.2015.

Case No。 :13/10/81¨ ALC2/2014 Party Name:SUNcHIRIN
AUTOPARTSINDlA PVT.   ALC2/2015
LTD. 25.082015

HQ File

:01/81/050/00071/AM12/
RLA File

:25/24/040/00005/AM12/

RLA File
:10/24/040/00076/AM13/

IMeet No/Date:10/8ト

IALC2/2015

125.082015

Lic No/Datc:2510003250

125.05.2011

been refcrred tO DeitY

Status:Deferred

Defer

Date:06.102015

for cOmments.

HQ File

:01/81/050/00270/AM15/

Case No。 :14/3/81-ALC2/2013  Party Name:SOuRIAU INDIA
PRIVATE LIMITED

IHQ File
:01/81/050/00017/AM14/

RLA File              ‐Lic.No/Date:0710089685
:07/24/040/00174/AM13/       13.07.2012

Mcct No/Date:10/8ト Approved

IMeet No/Date:10/81‐

ALC2/2015
‐25.08.2015

1Lic.No/Date:101oo52619
2602.2013

Approved

| IDecision:NC decided to ratify the norms ofabove AA tts p6r↓ :ittcA com品 6hiζ or b責 I viac
l  U.O.No.3/131/Sunn/Auto/2014-TSW(B)/304 dated 10.08.2015(copy enc10sed).

|  IRA rnay take suitable cOnscquential actiOn accOrdingly.

| lci:き 6ヽ::患′i力jl_ALё ,/2bi】
~lany｀

1品も:GRA,I↑ÅiヽbiA~lMときtNg′ b農
`:ib′

恵1_   ζtitiき ibtfel「きさ‐
1 ‐                    LTD.,                ‐ALC2/2015

125.082015             1              1

1 .HQ「ile               RLA Filき               Lic.ヽ も/bate:131664138ケ  
ー
Defer

14101/81/050/00337/AM13/    :13/24/040/00030/AM13/    118.10.2012        Date:06102015
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| IThe Case stands deferred to 06.10.2015.
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Decision : NC decided to ratify the norms of above AA as per written comments ol' DeitY
vide U.O. No. l7(23)/2015-IPHW dated29.07.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:8/l0l8l-ALC2l20l4 Party Name:VEM

HQ File

:01/81/050/00265/AM15/

Decision : NC observed that the reply of the firm
NC decided to defer the case.

The case stands deferred to 06.10.201 5.

Case No.:52l l0l8l-ALC2/2014 Party Name:GRAVITA INDIA Meet No/Date: l0/81-

TECHNOLOGIES PVT LTD.

RLA File

109/24/040/00640/AM13/

ILTD.,

IRLA File

:13/24/040/00003/AM14/

that the case is being rcfcrred

Mect No/Date:10/8ト
・ALC2/2015
125.08.2015

Lic No/Date:0910055685

108.04.2013

bcen referred to DeitY

Status:Deferred

Defer
Date:06.10.2015

for comments.has

HQ File

:01/81/050/00309/AM15/

Decision:NC observed
comments of MSME.

,ALC2/2015

25.08.2015

1Lic.No/Date:1310042835

30.042013

to MSMEo NC decided

Status:Deferred

Defer
Date:06.10.2015

to wait for the

The case stands deferred to 06.10.2015.

Case No。 :5/16/81-ALC2/2013  Party Namc:SOURIAU INDIA  Meet No/Date:10/8ト

:01/81/050i003021AMl41 :10/2410401000281AMl41 23.07.2013

Decision : NC noted that the copy of the comments of DeitY is obtained after follow up. NC
decided to ratify the norms of above AA as per written comments of DeitY vide U.O. No. W-
2714512013-IPHW dated I 0.12.2013 (copy enclosed).

RA may take suitable consequential action accordingly.

PRIVATE LIIИ ITED

RLA File

IRLA File

:29/21/040/00006/AM14/

ALC2/2015
‐25.082015

1Lic No/Date:1010054170

Approved

Status:Deferred

HQ Filc

HQ File

:01/81/050/00141/AM15/

Case No.:4/4/81‐ ALC2/2014   Party Namc:M/S ATOZ
EXPORTS,

Meet No/Date:10/8ト
IALC2/2015

25.08.2015

Lic.No/Date:2910022290 Defer
14082013 Datc:06102015

Decision :NC observed that the Value Addition of the subject AA is less that l5%. RA
Moradabad was requested to furnish clarification as to how license could be issued when
Value Addition is less that l5%o. Clarification from RA is still awaited. NC decided to send a
reminder to RA, Moradabad to expedite the clarification.
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The case stands deferred to 06.10.2015.

‐  ‐Case No.:22/10/81¨ ALC2/2014 Party Name:TOSHIBA JSW   IMcet No/Date:10/81‐     status:Deferred
.                     TURBINE AND GENERATOR:ALC2/2015
,                      PRIVATE LIMITED       ‐25.08.2015

‐ IHQ File              RLA Filc             lLic.No/Date:0410153542 Defer
‐10.:01/81/050/00279/AM15/    :o4/21/040/00423/AM14/    24.12.2013         Date:06.10.2015

1 1Decision:NC observed thatthe reply from the company to DGFT's letter dated 5.8.2015 and
1 21.08.201 5 is stiH awaited.NC decided tO wait forthe rcply ofthc cOmpany.

.  .The case stands deferred to 06.10.2015.

|  ‐Case No.:2/22/81‐ALC2/2013 Party Name:GRAVITA INDIA IMcct No/Date:10/8卜     status:Deforred
‐  I                    LTD。 ,                ,ALC2/2015

2508.2015

1  ‐HQ Filc              RLA File              Lic.No/Datc:1310045543 Defer

il:01/81/050/00382/AM14/   J3/24/040/00042/AM14/    130.12 2013        Date:06.10.2015

1 1Decision:NC observed thatthe case is being referred to MSME.NC decided to wait for the
l ‐comments of MSME.

I The Case stands deferred tO o6.10.2015.

|  ICase No.:10/4/81‐ ALC2/2014 Party Namc:GRAVITA rNDIA IMcct No/Date:10/8卜     status:Deferred
l  l                   LTD.,                IALC2/2015

‐25.08.2015

1  1HQ File              RLA File              Lic.No/Date:1310046460 Defer

112:01/81/050/00147/AM15/    :13/24/040/00057/AM14/    119.03.2014        Date:06.10.2015

1鷺 営ユぶ 1忠注:も
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| IThe Casc stands deferred to 06.10.2015.

I  Case No。 :4/7/81‐ALC2/2014   Party Namc:METALOID     ‐Mect No/Date:10/8卜     Approved
l                       lARCHITECTURAL PRIVATE  ALC2/2015
‐                         .LIMITED                25.08.2015

‐  IHQ F‖ e                lRLA File               Lic.No/Date:0410158148

113 101/81/050/00196/AM15/       104/24/040/00043/AM15/       .23.052014

1 1Decision:NC decided to ratify the norms ofabove AA as per written comments of MSME
I Vide U.0.No.30(89)/15¨ ME dated 25.08.2015(copy enc10sed).

I  RA may take suitable consequential actiOn accOrdingly.

14 Case No。 :57/10/81¨ ALC2/2014 Party Namc:HINDALCO     Mect No/Datc:10/8ト シ
ガン_

l   i tti: t2｀ 「 tメ `lt il"



HQ File

101/81/050/00314/AM15/

INDUSTRIES LIMITED

RLA File

:34/24/040/00058/AM15/

IALC2/2015

125.08.2015

Lic.No/Date:3410040236 Defer
■0.06.2014             

‐
Date:0610.2015

Decision:NC observed that the case is being referred

wait forthe comments of Mines.

The case stands dcferrcd to 06.10.2015。

Case No.:39/10/81-ALC2/2014 Party Name:ZENITH
PRECIS10N PVT LTD.,

to Ministry of Mines. NC decided to

IMeet No/Date:10/81‐    Reiected
ALC2/2015
‐25.08.2015              ‐

ILic.No/Date:0710105419

26.062014
HQ File

:01/81/050/00296/AM15/

RLA File

:07/24/040/00082/AM15/

15 Decision : NC noted that firm has not replied to MSME D/L dated 26.05.2015, reminder

dated 09.07.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:32/10/81-ALC2/2014 Party Namc:DELPHI
CONNECT10N SYSTEMS
INDIA LIMITED,

HQ Filc              RLA File

16 :01/81/050/00289/AM15/      :10/24/040/00032/AM15/

Decision:N(〕 observed that the reply ofthe flrm

decided to dcfer the case.

Meet No/Date:10/81-     Status:Deferred

ALC2/2015         ‐
‐25.08.2015             1

.Lic.No/Date:1010058625 1Defer

14.07.2014             1Date:06.10.2015

has been referred to DHI for comments.NC

17

The case stands deferred to 06.10.2015.

Case No.:30/10/81‐ ALC2/2014 Party Name:COLORPLAST
SYSTEMS PVT LTD

IMect No/Date:10/81‐     Status:Deferred
lALC2/2015          ‐

2508.2015

1Lic No/Date:0510389858 1Defcr
.2207.2014              Date:06.10.2015

to DoC&PC.NC dccidcd to wait for

HQ Filc

101/81/050/00287/AM15/
RLA Flle

:05/23/040/00159/AⅣ l15/

Decision : NC observed that the case is being referred
the comments of DoC&PC.

The case stands deferred to 06.10.201 5.

Case No.:39/13/81-ALC2/2014 Party Name:TOSHIBA」 SW   Mect No/Datc:10/8ト
18                   PowER SYSTEMS PRIVATE ALC2/2015

LIMITED               25.08.2015

Status:Deferred

|

―
―
―
―
コ



HQ File RLA File Lic.No/Date:0410159061  Dcfer
:01/81/050/00455/AM15l i04124/040100090/AM l51 22.01 .2014 Date:06.10.201 5

Decision : NC noted that DHI Deficiency letter was issued to the company on 20.08.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
'them to expedite reply.

The case stands deferred to 06. I 0.201 5.

Case No.:4/t 2l8l-ALC2t20l4 Party Name:JINDAL (lNDlA) Meet No/Date: l0/81- Rejected

19

HQ File

:01/81/050/00405/AM15/

‐HQ Fllc

101/81/050/00441/AM15/

‐Decision:NC observed
comments of MNRE.

HQ Filc

:LIMITED

IRLA File

102/24/040/00036/AM15/

RLA Filc

102/24/040/00090/AM15/

that the case is being referred

ALC2/2015
25.08.2015

Lic.No/Datc:0210204629
25.07.2014

125.08.2015

1Lic.No/Date:0210204856

25.08.2014

to MNREo NC decided

Decision : NC noted that firm has not replied to DIPP D/L dated 07.04.2015, reminder dated
14.05.2015 and final reminder dated 09.07.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:25/13/81-ALC2/2014 Party Name:JUPITER SOLAR IMect No/Date:10/8ト
‐POWER LIMITED        IALC2/2015

Status:Deferred

Defer
Date:06.10.2015

to wait for the

20

.The case stands deferred to 06.10.2015.

‐Case No.:16/13/81‐ ALC2/2014 Party Name:TD POWER
SYSTEMS LTD

IRLA File

Mcet No/Date:10/8卜     Status:Deferred

'ALC2/2015125.08.2015

ILic No/Datc:0710106746 Defer

:01/81/050/004321AM151 :0712410401002341AMl51 24.09.2014 Date:06.10.2015
2l Decision : NC noted that DHI Deficiency letter was issued to the company on 20.08.2015.

,As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 06.10.2015.

Party Name:FRICT10N METAL IMeet No/Date:10/81-
FIBRES(INDIA)P.LTD     IALC2/2015

125.08.2015

Rejected
う
ん
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４
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‐Case No.:3/13/81-ALC2/2014
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Decision: NC noted that firm has not replied to MSME D/L dated 26.05.2015 and reminder

dated 09.07.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00424/AM15/

HQ File

:01/81/050/00426/AM15/

RLA File

:05/23/040/00273/AM15/

RLA Flle

i05/23/040/00284/AM15/

‐Lic.No/Datc:0510391350

25.09.2014

Mcet No/Date:10/8卜     Status:Deferred l

AヽLC2/2015                     1
125.08.2015                            1

Lic.No/Date:0510391348 Defer      ′
25.09.2014 Date:06.10.2015

Case No.:10/13/81¨ALC2/2014 Party Namc:HAVELLSINDIA
LTD.

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIPP vide U.O. No. l2ll 0ll20l5-TSW23 dated 08/0912015 as under:-

Reply submitted by the firm vide their letter dated2910712015 is same as furnished by

23 them earlier vide their letter dated3lll20l5 and therefore, they may again be asked,

to submit/clarify the following:

l. Net weight of cables (per Km) as per Annexure-B does not tally with the actual
weighs (Per Km) of cables given in Annexure-C and the same may be clarified
and corrected.

2. Total requirement of each raw material, export product wise, in a tabular form for
the quantities of export items as per Advance Authorization.

The case stands deferred to 06。 10.2015.

Case No.:5/13/81¨ALC2/2014 Party Namc:FCI OEN
CONNECTORS LIMITED

Mcet No/Date:10/81‐

ALC2/2015
25.08.2015

Lic.No/Datc:1010058810

Status: Deferred '

DeferHQ File RLA File
:01/81/050/00421/AM15/      :10/24/040/00058/AM15/      .26.09.2014             .Date:06.10.2015 1

1Decision:NC obscrved that the case is being referred to DeitY.NC decided to wait for the

commcnts of DeitY.

The case stands deferred to 06.10.2015.

Case No.:7/16/81¨ALC2/2014 Party Namc:LM WIND POWER
BLADES(INDIA)PVT.LTD

HQ File              lRLA File

Meet No/Date:10/81‐     Status:Deferred l
ALC2/2015
25.08.2015

つ
４

24
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Decision : NC noted that DoC&pC Deficiency letter was issued to
As no reply from the firm has been received, NC decided to send a
expedite reply.

,The case stands deferred to 06.10.2015.

case No.:4/l 6/81-ALC2l20l4 party Name:euALITy powER Meet No/Date: l0/g l-
ELECTRICAL EQUTPMENTS ALC21201s
PVT.LTD 25.08.2015

HQ File RLA Fite Lic.No/Date:310065052
:01/81/050/00 529/AMt 5/ :31t83/040/0016stAMts/ t2.t t.zot4

26 
Decision : NC noted that DHI Deficiency letter was issued to the company, followed by reminder on 21.08.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 06. I 0.201 5.

Case No.:5/16/81-ALC2/2014 Party Name:ROLLWELL     Mect No/Datc:10/81‐

FORGE PVT.LTD        ALC2/2015
25.082015

:01/81/050/00532/AM15/ :07/24/040/00259/AM15/ 28.102014 Date:06.102015

the flrrn on 16.07.2015.

rerninder tO the nrnl t。

‐Status:Deferred

Defer
‐
Date:0610.2015

on 03.07.2015

NC decided tO

Status:DeFerred

Defcr

Datc:06.102015

on 03.07.2015

NC decided to

IHQ Filc

101/81/050/00530/AM15/

Case No.:21/1/81-ALC2/2015

l iHQ File

128‐ 01/81/050/00021/AM16/

RLA File

:24/24/040/00015/AM15/

Pany Name:CROMPTON
:GREAVES LIMITED,

IRLA File

ILic.No/Date:2410041622

12.11.2014

Decision : NC noted that DIpp Deficiency letter was issued to the company
followed by reminder on21.08.2015. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 06. I 0.201 5.

Decision : NC observed
decided to defer the case.

Lic.No/Datc:0310792364
:03/94/040/00906/AM15/      124.12.2014

thatthe reply ofthe nrm has been referrcd to DHI

IMeet No/Datc:10/81‐    status:Deferred
lALC2/2015         ｀

125.08.2015             1

I Defer

‐Date:06.10.2015

for comments. NC

The case stands deferred to 06. I 0.201 5.

ICase No.:56/1/81-ALC2/2015

291

1HQ File
101/81/050/00056/AM16/

赫

FV■
LTD

|

所翻応話葛蔦T~~

Meet No/Date:10/8ト

ALC2/2015
‐
25.08.2015

1Lic.No/Date:2410041656
113.01.2015

Rejected

ρレ
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Decision: NC noted that firm has not replied to DIPP D/L dated 26.05.2015 and reminder

dated 09.07.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable

interest for EODC.

‐RA may take suitable consequential action accordingly.

Case No.:17/1/81‐ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&

HQ Fllc

DISTRIBUTION SYSTEMS

RLA Filc

30 :01/81/050/00017/AM16/      :09/24/040/00515/AM15/

Decision:NC observed that the reply ofthe flrm

decided to defer the case.

The case stands deferred to 06.10.2015.

Meet No/Date: I 0/8 I - Status: Deferred

1艦鰍ピ  |

has

Lic.No/Date:0910061535 1Defer      ,
‐16.01.2015             1Date:06.10.2015 1

becn referrcd to DHI for commentso NC i

Case No。 :74/1/81‐ALC2/2015 Party Name:MANLY SILICON IMeet No/Date:10/81-
STEEL PRIVATE LIMITED  ‐ALC2/2015

25.08.2015

HQ Filc RLA File Lic.No/Date:0710107472

31 Decision:NC hoted thttt bii Dcntiency ICtter was issued to the company

.  foHowed by renlinder on 21.08.2015. Rcply of thc company is still awaited.

wait forthe reply ofthe company.

Status:Deferred l

tDefer     i
lDate:06.10.20151

on 03.07.20151

NC decided tol

Case No。 :22/1/81-ALC2/2015  ‐Party Name:CROWN       'Mect No/Datc:10/81‐
CORPORAT10N PVT.LTD   IALC2/2015

25.082015

Approved

HQ Filc

:01/81/050/00022/ANl16/

RLA Filc

:03/94/040/00910/AM15/
Lic.No/Date:0310793127

2001.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
videU.o.No.l2/101l20l5-TSw32dated08.09.20l5asunder:-

32 1. Total net weight of 400 MT may be added with the quantity of export product. 
,

2. Quantities of import items at Sl. No I to 3 & 6 to l0 may be allowed as 1.02

Kgs./Kg. content in the export item

3. Quantities of import items at Sl No 4 & 5 may be allowed as 19500 Nos & 38500

Nos. respectively on net to net basis with accountability clause.

may take suitable consequential action accordingly.
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Name:AMARTARA PVT. Meet No/Date:10/8ト
ALC2/2015

Defer
Date:06.10.201 5

:NC observed that the comments furnished by DoC&PC was referred back to them
consideration. NC noted that the reply/revised comments from DoC&PC is still awaited.

case stands deferred to 06.10.2015.

Case No.:1/1/81‐ ALC2/2015 Party Name:RSAL STEEL Mcct No/Datc:10/81-

PRIVATE LIMITED ALC2/2015
25.08.2015

ision :NC noted that flrm has not rcplied tO MoS D/L dated 26.05.2015 and

09.07.2015. Since no reply was received form firm despite repeated reminders, the
ittee decided to reject the case with direction to firm to pay custom duty & applicable

may take suitable consequential action accordingly.

Decision : NC observed that the case is being referred to DHI. NC decided to wait for the
of DHI.

case stands defelTcd to 06.10.2015.

Lic.No/Date:5610004520

21.01.2015

nterest for EODC.

Case No。 :16/1/81-ALC2/2015

Case No.:12/1/81¨ALC2/2015 Party Name:BINDAL
SMELTING PVT LTD

Meet No/Date:10/8ト

Date:06102015

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to defer the case.

ALC2/2015
25.08.2015

The case stands deferred to 06.10.2015。

HQ File RLA Filc

|ヽ4eet No/Date:10/81-

、ALC2/2015

Mcet No/Date:10/8ト

ALC2/2015

Rejected

Status: Deferred

Status: Deferred

DISTRIBUT10N SYSTEMS   25.08.2015

RLA File Lic.No/Datc:0910061590  DeferHQ File

ILic.No/Date:0510393095  Dcfer

371Case No.:6/1/81‐
ALC2/2015 ‐Party Name:LAXMI

ELECTRONICS MOULDS&

10

Status: Defcrred



HQ File

:01/81/050/00006/AM16/

Decision:NC observed
comments of DeitY.

The case stands deferred to 06.10.2015.

Case No.:3/1/81¨ ALC2/2015  Party Namc:MPP

PRECISION ENGG P LTD.  25.08.2015

RLA File             Lic No/Date:0710107598 ‐Defer
:07/24/040/00402/AM15/       11.02.2015              Date:06.10.2015

that the case is being referred to DeitY. NC decided to wait for the

Meet No/Date:10/8卜     Status:Deferred

HQ File

:01/81/050/00003/AM16/

HQ File

:01/81/050/00009/AM16/

TECHNOLOGIES PRIVATE  IALC2/2015
LTD.,

RLA Filc
:07/24/040/00309/AM15/

25.08.2015

Lic.No/Date:0710107605 1Defer

12.02.2015 IDate:06.10.2015

Decision : NC noted that DHI Deficiency letter was issued to the company on 20.08.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 06.10.201 5.

Case No.:9/l/81-ALC2/2015 Party Name:JINDAL SAW LTD Meet No/Date:10/81- Approved
.ALC2/2015

25.08.2015

'Lic No/Date:0510393185
■3022015

Decision : NC decided to ratily Lhe norms of above AA as per written comments of DIPP
vide U.O. No. l2ll 0112015-TSW/39 dated 08.09.2015 as under:-

l. Net weight of export items at Sl. No. 1,2 & 3 may be specified as 5133.059
MT, 4.933 MT & 29.776 MT respectively .

Thickness of "3LPE external coating" in export item at Sl. No. I may be
specified as "2.50 mm".

3. Thickness of "lnternal FBE coating" in export item at Sl. No. I may be
specified as "0.525 mm".

4. Word " Alloy" mentioned in the description of import items at Sl. No. l, 13 &.

l5 may be deleted and these items shall be of relevant grade as contained in
the export items

Quantity of import item at Sl. No. 1 may be allowed as 5162J2 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. l.
Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.
20.36 MT taking clue from SION C-1290.

7. Total quantities of import items at Sl. No. 3 to 5, 9, 11 & 12 put together
may be allowed within 6 o/o of FOB value of export item at Sl. No. I taking
clue from SION C-1290.

Quantities of import items at SI.No.6,7&8 may bc allowed as 6.834
MT,14.99 MTそ% 167.131 ⅣIT respective

ll

9,に :ヽlri三ざ11盛
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RLA File

:05/23/040/00509/AM15/

つ
４

39

5.

6.

8.



Quantity of import item at Sl. No. l0 may be allowed as 4g.3 MT inclusive
of 5 o/o wastage.

Quantity of import item at Sl. No. 13 may be ailowed as 5.05g MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 2.
Quantity of import item at Sl. No. l4 to I 7 may be allowed as applied for
as per SION C-593.

Quantity of import item at Sl. No. 18 may be allowed as 31.2g MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 3

Quantity of import item at sl. No. 19 &20 may be allowed as 0.123 MT
&.0.149 MT as per SION C-593.
Quantity of import item at Sl. No. 2l &22 may be allowed as applied for
as per SION C-593.

RA may take suitable consequential action accordingly.

case No.:15/ll8l-ALc2l2ols Party Name:FCI oEN Meet No/Date:10/gl-
CONNECTORS LIMITED ..ALC2/2015

25.08.20 I 5

HQ File RLA File Lic.No/Date:1010059021 Defer

OO:01/81/050/00015/AMl6l 
':10124/O4OlO00g7lAMl5/ 13.O2.2Ols Date:06.10.2015

Decision :NC observed that the company has furnished reply to Deity. The comments of
DeitY is awaited. NC decided to defer the case.

i

,The case stands deferred to 06.10.2015.

Case No.:6`/1/81-ALC2/2015 Party Name:ZENIUM CABLES,Meet No/Datc:10/81‐    ‐Reiected
lLTD.,                 IALC2/2015

125.08.2015

9.

10.

14.

12.

13.

″

IHQ File              RLA File
101/81/050/00066/AM16/      :03/95/040/00953/AⅣ115/

HQ File RLA File
42 :Oll}tlI5OlOOOs4/AMl6l :07/24tO40t0o3sztAMl5/

Decision : NC observed that the case is being relerred
the comments of DoC&PC.

ICase No。 :54/1/81-ALC2/2015 Party Name:LM WIND POWER MeetNo/Date:10/8ト

BLADES(INDIA)PVT.LTD  IALC2/2015

Status: Deferrcd

Lic.No/Date:0310793900
16.02.2015

Status: Deferred

125.082015

1Lic No/Datc:0710107626  Defer

11802.2015             ‐Date:06.10.2015

to DoC&PC.NC decided to wait for

カィ

:Decision : NC noted that firm has not replied to DIPP D/L dated 26.05.2015 and reminder

'dated 10.07.2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
'interest for EODC.

RA may take suitable consequential action accordingly.

ti` :|‐ :■ 't■ i:■i):Ⅲ I,:
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The case stands deferred to 06.10.2015.

Case No.:2/1/81‐ ALC2/2015

1HQ File

431:01/81/050/00002/AM16/

HQ File

:01/81/050/00070/AM16/

HQ File

46 :01/81/050/000`4/AM16/

Case No.:64/1/81‐ALC2/2015  Party Name:STERLITE
TECHNOLOGIES LTD

Party Name:JUPITER SOLAR
POWER LIMITED

RLA File

:02/24/040/00219/AM15/

RLA File
:03/95/040/00913/AM15/

RLA File

:03/95/040/00980/AM15/

Meet No/Date:10/81-   IStatus:Deferred l

ALC2/2015         ‐          ‐
25082015             ‐

Lic.No/Date:0210205584 ‐Defcr       ‐

19.02.2015              Datc:06.10.2015

to MNRE. NC decided to wait forthe

Mcct No/Datc:10/81-    Reiected
ALC2/2015
25.08.2015

Lic No/Date:0310794034

20022015

Mcct No/Date:10/81‐

ALC2/2015
25.08.2015

Lic.No/Date:0310794153

25022015

‐Decision:NC observed that the case is being referred

comments of MNRE.

The case stands deferred to 06.10.2015.

Case No.:70/1/81-ALC2/2015  Party Name:NIRLEP
APPLlANCES LIMITED

44 Decision : NC noted that firm has not replied to DIPP D/L dated 26.05.2015 and reminder
dated 10.07.2015. Since no reply was received form firm despite repeated reminders, the

committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

Status:DeFerred l

HQ File RLA File Lic.No/Datc:1010059029  Dcfer
:0li8f/050i00005/AMl6/ :101241040100109/AMl5/ 23.02.2015 Date:06.10.2015

45 
Decision : NC noted that MSME Deficiency letter was issued to the company on 20.08.201 5.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 06.10.2015.

RA may take suitable consequential action accordingly.

Case No.:5/1/81-ALC2/2015  Party Name:CITY FORGING  Meet No/Datc:10/81‐
METAL ARTヽVORKS      ALC2/2015

25.08.2015

Approved

Dccision:NC decided to ratitt the nOrms Ofabove AA as per written comments of DIPP

vidc UoO.No.12/101/2015-TSW/46 dated 08.09.2015 as under:―

1. Nct 、veight of export products  at l
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5000.6 Kgs./Km., 7299.8 Kgs./Km. & 7790.1 Kgs./Km respectively.
2. Quantity of import item at Sl. No. I may be allowed as 146569 Kgs. as l.0l

Kgs./Kg. content in the export item at Sl. No. l.
3. Quantity of import item at Sl. No. 2 may be allowed as 1.006 Kgs./Kg. conrent

in the export item at Sl. No. I as claimed by the firm.
4. Quantities of import items at Sl. No. 3,4 &.5 may be allowed as 1.0175

Kgs./Kg. content in the export item at SI. No. I as claimed by the firm.
5. Quantity of import item at Sl. No. 6 may be allowed as 8727 Kgs. as l.0l

Kgs./Kg. content in the export item at Sl. No. 2.
6. Quantity of import item at Sl. No. 7 may be allowed as 73758 Kgs. as l.0l

Kgs./Kg. content in the export item at Sl. No. 2.
7. Quantity of import item at Sl. No. 8 may be allowed as 1.006 Kgs./Kg. content

in the export item at Sl. No. 2 as claimed by the firm.
8. Quantities of import items at Sl. No.9,l0 & ll may be allowed as 1.0175

Kgs./Kg. content in the export item at Sl. No. 2 as claimed by the firm.
9. Quantity of import item at Sl. No. 12 may be allowed as lllT Kgs. as l.0l

Kgs./Kg. content in the export item at Sl. No. 3.
10. Quantity of import item at Sl. No. 13 may be allowed as 8538 Kgs. as 1.01

Kgs./Kg. content in the export item at Sl. No. 3.
ll. Quantity of import item at Sl. No. 14 may be allowed as 1.006 Kgs./Kg.

content in the export item at Sl. No. 3 as claimed by the firm.
12. Quantities of import items at Sl. No. 15,16 8. 17 may be allowed as 1.0175

Kgs./Kg. content in the export item at Sl. No. 3 as claimed by the firm

RA may take suitable consequential action accordingly.

Case No.:68/1/81‐ALC2/2015  Party Name:ASSOCIATED   Meet No/Date:10/81-
CABLES PVT LTD.      IALC2/2015

125.08.2015

Approved

HQ File

:01/81/050/00068/AM16/
RLA Filc             ‐Lic.No/Datc:0310794133
:03/94/040/01043/AN415/       25.02.2015

47

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2l10112015-TSW/47 dated 08.09.2015 as under:-

I . Net weight of export products may be specified as under:

Sl.

No.
Net Export
Weight
(Kes./Km.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km.)

SI.

No.
Net Export
Weight
(Kss./km.)

1 209.4 5 737.3 9 703.6 13 317.8
つ
４ 320.4 6 1013.8 10 503.3 14 506.l

3 510.3 7 1341.2 404 15 228.6
4 710.4 8 973.3 つ

乙 212
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Grade)may be allowed as under:
a) For export product mentioned at Sl. No. I to 3,5 to 10 & 12 to 15 as per

Engineering Table 4
b) For export products mentioned at Sl. Nos. 4 & 11 as l.0l Kgs/Kg. content

in the export items.
3. Quantities of import item at Sl. No.2 viz. XLPE Compound may be allowed as

1.05 Kgs/Kg content in the Export Products at Sl. No. I to 15.

4. Quantities of import item at Sl .No. 3 viz. Copper Foil/Copper Tape may be allowed
as l.0l Kgs./Kg. content in the export products from Sl. No I to 7 & 12 to 15.

5. Quantities of import item No.4 viz. LSF Compound may be allowed as 1.05

Kgs/Kg content in the Export Products at Sl. No. I to I l.
6. Quantities of import item No.5 viz. PVC Compound may be allowed as 1.05

Kgs/Kg content in the Export Products at Sl. No. l2 to 15,.

7. Import items at Sl. No.6 to l0 (Wooden Drum) may be allowed as per packing
policy.

RA may take suitable consequential action accordingly.

48

Case No。 :33/1/81-Alコ C2/2015 Party Name:ABB INDIA
LIヽ41TED

HQ File RLA File
:01/81/050/00033/AM16/      :07/24/040/00447/AM15/

Decision:N(〕 observed that the reply ofthe flrrn

decidcd to defer the case.

The case stands deferred to 06.10.2015.

Case No。 :45/1/81-ALC2/2015  Party Namc:RUBY MICA
COMPANY LIMITED

Meet No/Date: I 0/8 I - Status: Deferred
ALC2/2015
‐25.08.2015

1Lic.No/Date:0710107778 Defer       ‐
‐10.03 2015              Date:06.10.2015

has been referred to DHI for comments.NCI

IMeet No/Date:10/81‐    ‐Reiected
.ALC2/2015

‐25.08.2015

1Lic.No/Date:0210205623
10.03.2015

t'曖ゝ'9

HQ File

:01/81/050/00045/AM16/
RLA File
:02/24/040/00224/AM15/

49 Decision : NC noted that firm has not replied to DIPP D/L dated 26.05.2015 and reminder
dated 10.07.2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:39/1/81-ALC2/2015 Party Name:Л NDAL SAW LTD IMeetNo/Date:10/81‐
IALC2/2015
125.082015

Approved

Lic.No/Date1051 0393588
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HQ File RLA Filc
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:01/81/050/00 O3glAMl6l iO5l23lO40lOO55 liAM l5l 16.03.2015

Decision : NC decided to ratify the norms of above AA as per written comments ol DIPP
vide U.O. No. l2110112015-TSW/ 50 dated 08.09.2015 as under:-

l. Net weight of export items at Sl. No. I to 5 may be specified as 134.1 MT,
8081 MT, 46.2MT, 1543 MT & 0.834 MT respectively.

2. Thickness of "lnternal lining" in export items at Sl. No. I to 5 may be
specified as "0.406 mm".

3. Thickness of "external coating" in export items at Sl. No. I to 5 may be
specified as "2 mm".

4. Word " Alloy" mentioned in the description of import items at Sl. No. l, 17,
33, 49 & 65 may be deleted and these items shall be of relevant grade as
contained in the export items

5. Quantity of import item at Sl. No. I may be allowed as 137.2 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. l.

6. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e.
0.540 MT taking clue from SION C-12t9.

7. Total quantities of import items at Sl. No. 3 to 5, l0 to 13 &. 16 put
together may be allowed within 6 %o of FOB value of export item at Sl. No.
I taking clue from SION C-1289.

8. Quantities of import items at Sl. No. 6, 14 EL 15 may be allowed as 1.05
Ltr.lltr. content in the export item at Sl. No. l.

9. Quantities of import items at Sl. No. 7 to9 may be allowed as 1.05 Sq.
meters/Sq. meter content in the export item at Sl. No. l.

, tO. Quantity of import item at Sl. No. 17 may be allowed as 8055.526 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 2.
11. Quantityof import item at Sl. No. 18 may be allowed as applied for i.e.

31.76 MT taking clue from SION C-1289.
12. Total quantities of import items at Sl. No. 19 to 21,26 to 29 & 32 put

together may be allowed within 6 o/o of FOB value of export item at Sl. No.
, 2 taking clue from SION C-1289.

13. Quantities of import items at Sl. No. 22,30 & 3l may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 2.

14. Quantities of import items at Sl. No. 23 to 25 may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at Sl. No. 2.

15. Quantity of import item at Sl. No. 33 may be allowed as 46.748 MT as

1.05 Kgs./Kg. content in the export item at Sl. No.3.
16. Quantity of import item at Sl. No. 34 may be allowed as applied for i.e.

0.180 MT taking clue from SION C-1289.
17. Total quantities of import items at Sl. No. 35 to 37, 42 to 45 & 48 put

together may be allowed within 6Yo of FOB value of export item at Sl. No.
3 taking clue from SION C-1289.

18. Quantities of import items at Sl. No. 38,46 EL 47 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 3.
19. Quantities of import items at Sl. No. 39 to 41 may be allowed as 1.05 Sq.

か
:r .,J.,

{:.. .,-.i......,,r", i.:r r.{:iil

meters/Sq. meter content in the export item at Sl. No. 3.



20. Quantity of import item at Sl. No. 49 may be allowed as 1509.543 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 4.
21. Quantity of import item at Sl. No. 50 may be allowed as applied for i.e.

5.95 MT taking clue from SION C-1289.
22. Total quantities of import items at Sl. No.5l to 53,58 to 6l &64 put

together may be allowed within 6 Yo of FOB value of export item at Sl. No.
4 taking clue from SION C-1289.

23. Quantities of import items at Sl. No. 54, 62 & 63 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 4.

24. Quantities of import items at Sl. No. 55 to 57 may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at Sl. No. 4.
25. Quantity of import item at Sl. No. 65 may be allowed as 0.816 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 5.

26. Quantity of import item at Sl. No. 66 may be allowed as applied for i.e.

0.003 MT taking clue from SION C-1289.
27. Total quantities of import items at Sl. No. 67 to 69,74 to77 &80 put

together may be allowed within 6 o/o of FOB value of export item at Sl. No.
5 taking clue from SION C-1289.

28. Quantities of import items at Sl. No. 70,78 &. 79 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 5.

29. Quantities of import items at Sl. No. 7l to73 may be allowed as 1.05 Sq.
meters/Sq. meter content in the export item at Sl. No. 5.

RA may take suitable consequential action accordingly.

HQ Filc

:01/81/050/00043/AM16/        :07/24/040/00449/ノ Mヽ15/

51 Decision : NC noted that firm has not replied to DeitY D/L dated 05.05.2015 and reminder
dated 10.07.2015. Since no reply was received form firm despite repeated reminders, the
committee decided to reject the case with direction to firm to pay custom duty & applicable
interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:43/1/81‐ALC2/2015  Party Namc:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

RLA File

Mcct No/Datc:10/81‐     Reiected
ALC2/2015
2508.2015

Lic.No/Date:0710107840

17.03.2015

Status:DeferredCase No.:34/1/81¨ALC2/2015 Party Name:KOTSONS     IMeet No/Date:10/81‐
PVT.LTD.             IALC2/2015

125.08.2015

HQ Flle              RLA File
52 :01/81/050/00034/AM16/      :06/24/040/00030/Aヽ 415/

Lic.No/Date:0610038100

25.03.2015

Decision : NC noted that DHI Deficiency letter was issued to the company
followed by reminder on 21.08.2015. Reply of the company is stitl awaited.
wait for the reply of the company.

IDcfer

‐Date:0610.2015

on 03.07.2015

NC decided to

17
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The case stands deferred to 06. I 0.20 1 5. ヨ
Mcct No/Datc:10/81‐      Approved
ALC2/2015
25082015

Lic.No/Datc:0310795618

29.042015

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(9a)/15-ME dated 27.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

,Case No。 :5/10/81¨ALC2/2015 Party Name:STERLITE     Meet No/Date:10/8卜     Status:Deferred
'                    ITECHNOLOGIES LTD.    :ALC2/2015                    ‐

1                           .                           125.08.2015

Decision : NC observed that the case is being referred to DIPP. NC decided to wait for the

case stands deferred to 06. I 0.20 I 5.

‐RLA File

:03/95/040/00036/AM16/

‐Case No.:3ノ 10/81¨ ALC2/2015  Party Name:MAYFAIR
INTERNAT10NAL

Case No。 :1/10/81-ALC2/2015  Party Name:DH00T        Mcct No/Datc:10/8卜     Closcd
TRANSMISSION PVT LTD,  ALC2/2015

25.082015

Decision :NC noted that RA,Mumbai vide letter No.03/95/040/91/AM15/153 dated
18.05.2015 has informed that the above mentioned AA has been issued on Repeat Basis.

NC decided to close the case.

RA may take suitable consequential action accordingly.

:NC noted that RA,Mumbai vide letter No.03/94/040/109/AM16/29 dated
05.2015 has informed that the above mentioned AA has been issued on net to net basis as

IHQ File              RLA File             iLic.No/Datc:0310795885 1Dcfcr
i:01/81/050/00226/AM16/      :03/95/040/01090/AM15/      13.05.2015              Date:06.10.2015

IHQ File               lRLA File
:01/81/050/00224/AM16/       1:03/95/040/00091/AM16/

IHQ Flle               RLA File              Lic.No/Date:0310796209  1
:01/81/050/00222/AM16/       ::03/94/040/00109/AM16/       126.05.2015

GN4 of Engineering Group. Therefore, NC decided to close the case.

RA may take suitable consequential action accordingly.

18



57

Case No.:7/10/81-ALC2/2015  Party Name:STERLITE
ITECHNOLOGIES LTD.

Meet No/Date:10/81‐      IApproved
ALC2/2015
25.08.2015

Lic.No/Date:0310796239

27.05.2015             ‐

Lic.No/Date:0310796400
03.062015

HQ File

:01/81/050/00228/AM16/

HQ File

:01/81/050/00231/AM16/

RLA Filc

:03/95/040/00090/AM16/

RLA File
:03/95/040/00138/AM16/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. l2ll 0112015-TSW/ 57 dated 08.09.2015 as under:-

Advance Authorisation may be ratifled as under in line with their Advance

Authorization No. 0310783827 dated 30.05.2014 ratifled in NC meeting No. 14/81

dated 26.11.2014:

l. Net weight of export items at Sl. No. I & 2 may be specified as 2554.7 MT &
21 12.6 MT respectively.

Quantity of import item at Sl. No. I may be allowed as 1246.5 MT as
l.0l Kgs./Kg. content in the export item at Sl. No. I , taking clue from SION
c-t394.

3. Quantity of import item at Sl. No. 2 may be allowed as 3426.09 MT as
1.02 Kgs./Kg. content in the export items, taking clue from SION C-1394.

4. Quantity of import item at Sl. No. 3 may be allowed as I .10 Kgs./Kg. content in
the export items as claimed by the firm, taking clue from SION C-1394.

5. Quantity of import item at Sl. No. 4 may be allowed as 1.075 Kgs./Kg. content
in the export items as claimed by the firm, taking clue from SION C-1394.

RA may take suitable consequential action accordingly.

Case No。 :10/10/81-ALC2/2015 Party Name:PRECISION WIRES IMeet No/Date:10/8ト
INDIA LTD            IALC2/2015

25.08.2015

Approved

つ
４

.o Decision : NC decided to ratify the norms of above AA as per written comments of DIpp"" vide U.O. No. 12110112015-TSW/58 dated 08.09.2015 as under:-

l. Taking clue from SION C-l422,quantities of import items ar Sl. No. 1,2 &3 may
be allowed as applied for i.e. 100000 Kgs.,700 Kgs. & 400 Kgs. respectively.

RA may take suitable consequential action accordingly.

Case No.:2/l0l8l-ALC2l20l5 Party Name:APAR
INDUSTRIES LIMITED

<o" HQ File RLA Fite
:01/81/050/00223/AMl6/ :03t94/040t0O}94tAMl6t

Decision : NC decided to send a letter to firm to

Mcet No/Date:10/8ト

ALC2/2015
25.08.2015

Lic.No/Date:0310796424
04.06.2015

Status:Deferred

Defer

Date:06102015

submit the following inform2qon as per,

,r-rr*--,k*;
tji** 'errelc iBorsr artr}.Ea1l

Foroigrl -fradE Devrrloprfr6nt Officei'
fr*vr rqrc!'{ crflFi+s.r"n,

Olre(:torats (iaflcral of Foreigfi T6de
lrlltiFitJ lArrnro€ptt. at commoro.

e*rt'=n, q{ Bddf ^.(rd'.'^q Bh?n'ar, i'i3*' 7r?:lrl
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written commenrs of DIpp vide U.o. No. 12lloll2ol5-Tsw/59 dated 08/0912015 as under:-

l. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cablelBuyers data sheet'

2. Total Net weights of each cable iniluding the net weights of all inputs (imported as

well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
' 4. Totat requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 06.10.201 5.

2l20l1 'party Name:GRAPHITE & Meet No/Date: l0/8 I - Status:Deferredcase No':6/10/81-ALC 
,cARBoN INDUSTRIES tALC2tzot5

(INDIA) PRIVATE LTD., 25.08-201s

HQ Filc

i01/81/050/00227/AM16/

Lic.No/Date:0310796420 DefcrRLA File
:03/94/040/00152/AM16/ 04.062015 Date:06.10.2015

15`tiζ 16五 :ヽことe6iaさd16s6Aaム 16ttei l。 ■rm to subml the following information as per
lwritten comments of DIPP vide U.0。 No.12/101/2015¨ TSW/60 datcd 08/09/2015 as under:¨

601

‐                1. Information in respect of SI.No.3,4,5 8L ll of Standard Deflciency
l            Format,for 4-5 different sizes(Small size,intermediate sizes&large

‐ I            SiZe)。 f eXport items.
:  ‐                2. Any other input than graphite rod contained in the export items,if any

l  ‐                    with nct、veights thereof in different sizes.

|  :The case stands defelTed to 06.10.2015.

Case No.:9/10/81‐ALC2/2015  1Party Name:PRECIS10N WIRES Mect No/Datc:10/81‐
ALC2/2015lNDIA LTD.
25.08.2015

Approved

HQ Flle

:01/81/050/00230/AM16/

IRLA F‖ e

103/95/040/00153/AN416/

Lic.No/Date:0310796501

09.06.2015

lbι titi6轟 :ヽこa86iataぉ 島tify tAL A8:島ζ61五b6↓もAA as per writen comments of DIPP

61 VidC U.O.No.12/101/2015-TSW/61 dated 08.09.2015 as undcr:―

I L ttn:∫讐i:Ⅷ〕F琺∫ど鷺rqぽ蹴温
i霧
11瑞 11ン
・お♂亀ξ

‐          respectively.

|  
‐RA rrlay take suitable consequential action accordingly.

Case No.:11/10/81-ALC2/2015 Party Name:GRAPHITE&
CARBON INDUSTRIES
(INDlA)PRIVATE LTD,

Mcet No/Date:10/8卜     Status:Deferred l

62
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HQ File RLA File Lic.No/Date:0310798312 Defer
:01/8 I /050/002321 AMl6/ :031941040100398/AM I 6/ 20.08.201 5 Date:06. I 0.201 5

Decision :NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

The case stands deferred to 06.10.2015.

Offline Agenda M. No. l0/81 dated 25.08.2015

Sl.No.104

SI.No。 105

Case No.C-4 M/s Sakshi Impex, Ludhiana.
Meeting No. l0/81 F.No.01/81/162/706/AM13/PRC/DES-lI

Dated:-25.08.2015
Request for fixation of SION of 100% EOU unit.

Decision :NC observed that MSME has furnished comments, however, the comments of C&PC
is still awaited. NC decided to wait for the comments of C&pC.

The case stands deferred to 06.10.2015.

Casc No.AR 55 M/s. Ankit Fasteners Pvt. Limited
Meeting No. l0/81 F.No.01/81/50/159/AM12/DES― II
Dated:‐ 25.08.2015 Request for amendment of Norms in respect of Advance Authorisation

No. 071 0079421 dated 27.05.201l. RLA F. No.07l24 t040t5ot AMt2t
Decision : NC decided to ratify the norms of above AA as per written comnents of DIPP vide
U.O. No. l2l10ll20l5-TSW/ dated 08.09.20t 5 as under:-

Keeping in view that items to manufactured are required for civilian aerospace applications,
Norms may be modified as under:

l. Name, quantity and net weight
under

of export products at Sl. No. 1,2 & 3 may be specified as

I No. | | (in Nos.l | (rgs.) -

I I I Spacers made out of | 95340 | rc+t.l+
I I Titanium bars I I

12 | Spacers made out of I ll32l0 I ttSS.ZO
I I Aluminium bars I I

I I Stainless Steel | |

I lbars/Wires | |
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2. Word 'relevant" may be prefixed
Sl. No. 1,2 & 3.

the description of ltems at

3. Quantity of import item at Sl. No.l may be allowed as 4894.5 Kgs. as 4.667 Kgs./Kg.
content in export product at Sl. No. I after taking 5 0% recovery from scrap.

4. Quantity of import item at Sl. No.2 may be allowed as 4139.1 Kgs. as3.482 Kgs./Kg.
content in export product at Sl. No. 2 after taking l5 7o recovery from scrap.

5. Quantity of import item at Sl. No.3 may be allowed as916.2 Kgs. as 2.583 Kgs./Kg.
content in export product at Sl. No. 3 after taking 5 %o recovery from scrap.

take suitable uential action accordi

SIo No.107

Sl.No。 108

Sl.No。 106

Case No.ARI M/s. Flora Metals

Mceting No.10/81 F.No.01/81/162/13/AM16/DES― II

Dated:-25.08.2015

Request of for fixation of wastage norms in respect of 100% EOU Unit.

Decision : NC noted that DIPP Deficiency letter was issued to the company on 03.07.2015

followed by reminder on 21.08.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 06.10.2015.

Case No.AR3 M/s. Brieht Engineering Works

Meeting No. l0/81 F.No.01/81/162/10/AM16/DES― II

Dated:-25.08.2015

Request of for fixation of wastage norms in respect of 100% EOU Unit.

ffiIPPDeficiencyletterwasissuedtothecompanyon03.07.20l5
followed by reminder on 21.08.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 06.1 0.201 5.

Case No.AR4 M/s. Balark Overseas

Meeting No.10/81 F.No.01/81/162/12/AM16/DES― II

Dated:-25.08.2015

Request of for fixation of wastage norms in respect of 100% EoU Unit.

Uecision . NC notect that DIpP Deficiency letter was issued to the company on 03'07.2015

followed by reminder on 21.08.2015. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

The case stands deferred to 06.10.2015.

Sl.No。 109

,.,! .
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Case No.AR5 M/s.S.K.Industries

Meeting No.10/81 F.No.01/81/162/15/AM16/DES― II
Datcd:… 25.08.2015 Request of for fixation of wastage norms in respect of 100% EOU Unit
Decision : NC noted that DIPP Deficiency letter was issued to the company on 03.07.2015
followed by reminder on 21.08.2015. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

The case stands deferred to 06.10.2015.

Sl.No。 110

Case No.AR6 M/s. Hunter Steel Ball Mfg. Company
Meeting No. l0/81 F.No.01/81/162/14/AM16/DES― II

Dated:-25.08.2015
Request of for fixation of wastage norms in respect of 100% EOU Unit

Decision : NC noted that DIPP Deficiency letter was issued
followed by reminder on 21.08.2015. Reply of the company
wait for the reply of the company.

The case stands deferred to 06. I 0.201 5.

to the company on 03.07.2015
is still awaited. NC decided to

SIo No.111

Casc No.AR7 M/s. Jay Bhawani Metal Industries
Meeting No. l0/81 Fo No.01/81/50/116/ANl15/DES― II

Dated:-25.08.2015
Request for modification of ad-hoc norms in respect of Advance
authorization No. 03 107751 8 I dated 20.03.2014.

Decision:NCobservedthatthereplyofthefirmhasbe.n
decided to defer the case.

The case stands deferred to 06.10.2015.

SIo No。 112

Case No.AR8 M/s. Shree Krishna Enterprises
Meeting No. l0/81 F.No.01/81/162/22/AM16/DES― II
Dated:-25.08.2015 Request of for fixation of wastage norms in respect of 100% EoU Unit.
Decision : NC noted that the party was requested to furnish reply to DIPP DL d"dte d O3 :W 2Ol5
followed by reminder dated 21.08.2015. The party vide their email dated 30.08.2015 have
requested for six months time to furnish reply since they have not yet started work due to
recession. NC decided to close the case right now and advise the party to approach this
Directorate for wastage norms fixation after six months time.

SIo No。 113

Case No. AR M/s. Crompton Greaves Limited.
Meeting No.10/81 F.No.01/86/050/000217/AM02/DES― II ハ
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isbeingreferredtoDHI.NCdecidedtowaitforthe
comments of DHI.

The case stands deferred to 06.10.2015.

Dated:… 25.08.2015 Request for modification of ratified Norms in respect of Advance

authorization No.0310114303 dated 13.12.2001.

SIo No。 114

SIo No。 116

「　　一　　一̈
噂

「
　

・，　
い
　
■

Case No. AR M/s. Neostar SteelTubes Private Limited.

Mccting No.10/81 FoNo.01/81/050/00105/AM15/DES―H

Dated:-25.08.2015

Requcst for ratiflcation Norrrls in respect of Advance authorization No.

0410155954 dated 06.03.2014.

f above AA as per written comments of DIPP vide

U.O. No. 12l1ollzols-Tsw/114-A/R dated 08.09.2015 as under:-

l. Words,. Length 2.8 Meters to 5.8 Meters" may be suffixed with the description of export

item.
Z. Words ,, Length 3 Meters to 6 Meters, Plain End, of relevant grade and size " may be

suffixed with the description of import item'

3. Taking clue from SION C-362, quantities of import item at Sl' No' I may be allowed

inclusive of 5 Yo wastage as claimed by them.

RA may take suitable consequential action accordingly'

Sl.No。 115

M/s. Krishna Brass Industries

F.No.01/81/050/00165/AM16/DES― IIMeeting No.10/81
tput Norms in respect of M/s' Krishna

Brass Industries, Jamnagar, for manufacturing and export of l. Brass

Ingots/Billets, 2. Brass Bars/Rods/ Solid Sections/ Profiles and 3'

Michined Articles/Components/Parts/ Accessories made out of Brass

Rods/Bars/Solid Sections/Solid Proflles.

Dated:… 25.08.2015

Provide data certified

by the Central Excise Authority in respect of wastage claimed in accordance to DIPP vide U'O'

No. l2lgg/2015-TSW/A/R dated 06.0g.2015. However, the reply of the party is still awaited.

NC decided to send a reminder to the party to expedite the reply.

The case stands deferred to 06.10.2015'

Case No.AR Ivlh. Anandsons Overseas Trading Private Limited

Mceting No.10/81 F.No.01/81/050/00085/AM15/DES― II

Dated:-25.08.2015 Request for Amendment/Modiflcation of norrns in respect of Advance

Authorization No.0310768920 dated 03.02.2014-reg.

2/24
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Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No. l2ll0ll2015-TSW/116-A/R dated 08/0912015 as

under:-
l. Difference in export item namely, "Copper Rods" and import item namely,

Copper Wire Rod 8mm, supported by manufacturing operations involved.
2. Specific item(s) with their sizes/specification exported against the Advance

Authorisaion and quantities thereof.
3. Process of manufacture of the items actually exported against the Advance

Authorisaion from the import item namely, "Copper Wire Rod 8MM" with
wastage claimed at each stage of manufacture.

4. Documentary evidence for the manufacture of electrolytic grade copper from
copper scrap with details of refining and testing facilities available with them.

The case stands deferred to 06.10.2015.

SI.No。 117

Case No. AR M/s. Raychem RPG (P) Limited
Meeting No. l0/81 FoNo.01/81/162/456/AM13/DES― II
Datcd:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No. 0310622958 dated 23.03.201I - res.
Decision : NC observed that the case is being referred to DIPP. NC decided to wait for the
comments of DIPP.

The case stands deferred to 06.10.2015.

SIo No。 118

Case No. AR M/s. Venture Metal Products P. Limited, Chennai
Meeting No. l0/81 F.No.01/85/162/448/AM06/DES― II

Dated:-25.08.2015
Request for Amendment/Modification of wastage
Filter/Coffee/Tea Kettle/ Pots under 100% EOU -

norms for Coffee
reg.

Decision : NC observed that the case is being referred to DIPP. NC decidea to wait for ttre
comments of DIPP.

The case stands deferred to 06.10.2015.

Sl.No。 119

Case No. AR M/s. Salzer Electronics Limited
Meeting No.10/81 F.No.01/81/50/400/AMl1/DES― II
Datcd:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No. 3210044959 dated 03.08.2010 - reg.
Decision : NC observed that the case is being referred to DHI. NC decide<l to *ait for the
comments of DHI.

The case stands deferred to 06.10.2015.
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Sl.No。 120

Casc No.AR M/s.」 indal Sa、v Liinited

Mceting No.10/81 F.No.01/81/50/94/AM13/DES― II

Dated:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No. 0510219331 dated 15.04.2008 - reg.

Decision : NC observed that the case is being referred to DIPP. NC decided to wait for the

comments of DIPP.

The case stands deferred to 06.10.2015.

SIo No。 121

Sl.No.122

SIo No。 123

Casc No.AR M/s. Nexus Electro Steel Limited
Meetins No. l0/81 FoNo.01/81/50/230/AM12/DES¨ II

Dated:-25.08.2015

Request for Amendment/Modification of norms in respect of Advance

Authorization No. 0410127670 dated 30.08.2011 - reg'

Decision : NC observed that the case is being referred to MoS. NC decided to wait for the

comments of MoS.

The case stands deferred to 06.10.2015.

Case No. AR M/s. Nexus Electro Steel Limited

Meeting No. l0/81 F.No.01/81/50/258/AM12/DES¨ II

Datcd:‐ 25,08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No. 0410128352 dated 21.09.2011 - reg.

ffithecaseisbeingreferredtoMoS.NCdecidedtowaitforthe
comments of MoS.

The case stands deferred to 06.10.2015.

Case No.AR M/s. Apar Industries Limited.

Meeting No. l0/81 F.No. 0 t l94l 180/09/AM I 0/PC.lV/EFCC(PRC)

Dated:-25.08.2015 Request for Amendment/Modifi cation

Authorization No. 031023 ll77 dated
of norms in respect of Advance
16.10.2003 -.e9.

lette.tofirmtosubmitthefollowinginformationasper
written comments of DIPP vide U.O. No. l21101/2015-TSWi 123-AlR dated 08/0912015 as

under:-
L List of export items i.e. Power cables, giving sizelspecifications of each cable

including size of conductor, conductor /insulation/armouring/sheathing
materials etc. and voltage rating.

2. Quantities of cables in Kms, conductor size wise'
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross .""tion

/
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4. Net weight of each Cable
5. Material balancing viz. net content of each imported and indigenous input,

export product wise.
6. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 06.10.2015.

'"i,?rx efrqrr 1*qriq qfiY*;r{l
Foroj.itrt TradB Development Offl€c''i?trl 'or.tqrq qi.rfii{tnera ' '

9tr{r(:torats (i"nstal of Forslgn Trudg
f?frlftlI D€Ptt. ot Cornner?.

1grfl-y rgq?. q{ E-.o<ft
134!;1i br'.:: siFr ii'r'*' DFtt:l

SIo No.124

Case No. AR M/s Sterlite Technologies Limited
Mceting No. 10/81 FoNo.01/81/50/419/AM14/DES.H

Dated:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance
Authorization No. 0310756365 dated 31.10.2013- res.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. l2ll0ll20l5-TSW/124-AlR dated 08.09.2015 as under:-

Advance Authorisation may be ratified as under in line with their Advance
Authorization No. 0310783827 dated 30.05.2014 ratified in NC meeting No. l4l81
dated 26.11.2014:

1. Words " l8 Al+l9Al Alloy x4.341mm" may be suffixed with the description of
export items at Sl. No. 1 &.2.

2. Net weight of export items at Sl. No. 1 &2 may be specified as 1385.262 MT &
57 0.402 MT respectively.

3. Quantity of import item at Sl. No. 1 may be allowed as 1390.495 MT as
1.02 Kgs./Kg. content in the export item at Sl. No. I , taking clue from SION
c-1394.

4. Quantity of import item at Sl. No. 2 may be allowed as l. l0 Kgs./Kg. content in
the export item at Sl. No. I as claimed by the firm, taking clue from SION C-
1394.

5. Quantity of import item at Sl. No.3 may be allowed as 1.075 Kgs./Kg. content
in the export item at Sl. No. I as claimed by the firm, taking clue from SION
c- I 394.

6. Quantity of import item at Sl. No. 4 may be allowed as 572.557 MT as
1.02 Kgs./Kg. content in the export item at Sl. No. 2, taking clue from SION
c-1394.

7 . Quantity of import item at Sl. No. 5 may be allowed as I .10 Kgs./Kg. content in
the export item at Sl. No. 2 as claimed by the firm, taking clue from SION C-
1394.

8. Quantity of import item at Sl. No. 6 may be allowed as 1.075 Kgs./Kg. content
in the export item at Sl. No. 2 as claimed by the firm, taking clue from SION
c-1394.

RA may take suitable consequential action accordingly.

,"Ultir{,e ijAiit

SIo No。 125



Case No.AR M/s.KEI Industries Ltd.

Meeting No.10/81 F.No.01/81/050/00345/AM08/DES.H

Datedi-25.08.2015

Request for Amendment/Modifi cation

Authorization No. 0510203035 dated

of norms in respect of Advance

27.04.2007- reg.

ffiidedtomodifythenormsofaboveAAaspercommentsofthe
representative of DIPP present in the meeting as under:-

The applicants vide letters dated 12.12.2014 and 19.05.2015 have stated that they had

completed the export obligation before 15.04.2008 i.e. the date on which norrns were ratified

and communicated to them and hence shipping bills generated show description as per advance

authorization issued to them. The company have also stated that it is not possible to amend the

description in S/Bills now. They have requested for waiver of the condition to suffix words in

description of goods against export products as mentioned in the nolrns fixed.

NC deliberated the issue and decided to waive the condition (for redemption purpose only) in

view of the fact that the goods have been exported prior to fixation of norms and that the import

content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

SI.No. 126

SIo No。 127

Case No. AR M/s.KEI Industries Ltd.

Mecting No.10/81 F.No.01/81/162/970/AM12/DES.H

Dated:-25.08.2015

Request for Amendment/Modiflcation of norms in respect of Advance

Authorization No.0510186581 dated i3.07.2006-reg。

ng referred to DIPP. NC decided to wait for the

comments of DIPP.

The case stands deferred to 06.10.2015.

Case No. AR M/s. Panasonic Appliance India Co.

Mceting No.10/81 F.No01/81/050/67/AM14/DES.H

Datcd:‐ 25.08.2015

R"qr"rt f"r Arr."dment/Modification of norms in respect of Advance

Authorization No. 0410145200 dated 16-04.2013- reg.

Decision:NC decided to ratify the norms ofabove AA as per written comments of DIPP vide

U.〇。No.12/101/2015-TSW/127¨ A/R dated 08.09.2015 as under:―

1.  Quant■ ies ofimport items at Sl.No.1,2& 12 may also be specifled as 12465
Nos.,12390 Nos.8こ 5000 Nos.respectively.

2.  Quantity Ofimport item at SI.No.l may be a1lowed as l.07 Kgs./Kgo content in

exportitcm at S.No.1,taking clue from SION C-22.
3.  Quantity of import item at Sl.No.2 may be allowed as l.063 Kgs./b聰 ・C9ntent_

乙
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in export item at S. No. 2 as claimed by the firm , taking clue from SION C-22.
4. Quantities of import items from Sl. No.3 to 5, 7,9,10, 15, 17, 18 & 20 to 30

may be allowed on net to net basis with accountability clause.
5. Quantities of import items at Sl. Nos. 6, 8 & 16 may be allowed on net to net

basis as claimed by the firm.
6. Quantity of import item at Sl. No. I I may be allowed as l.l5 Kgs./Kg. content

in export items , taking clue from SION C-22.
7. Quantity of import item at Sl. No. 12 may be allowed as 1.07 Kgs./Kg. content

in export items at S. No. 3 & 6, taking clue from SION C-22.
8' Quantity of import item at Sl. No. l3 may be allowed as 1.30 Kgs./Kg. content

in export items at S. No. 1 to 4, taking clue from SION C-832.
9. Quantity of import item at Sl. No. l4 may be allowed as 1.05 Kgs./Kg. content

in export items.
10. Quantity of import item at Sl. No. l9 may be allowed as I .30 Kgs./Kg. content

in export items , taking clue from SION C-832.

RA may take suitable con tial action accordingl

SIo No.128

Case No. AR M/s. Qupta Metal Sheets Limited
Meeting No.10/81 F.No01/81/050/008/Aヽ 116/DES.H
Dated:… 25.08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No.0510393195 dated 13.02.2015 - reg.
Decision : NC decided to ratify the norms of above AA as per written comments of OIPP vide
U.O. No. l2ll0ll20l5-TSW/128-A/R dated 08.09.2015 as under:-

Status quo may be maintained and firm may be informed as under:

Quantities of import items at Sl. No. 2 (Zinc Ingots) & 3 (Nickel Cathode) have been
allowed as 1.05 Kgs./kg. content in the export item as per SIONs at Sl. No. C-llg6 &
C-l197 for similar products

RA may take suitable consequential action accordingly.

Sl.No.129

Case No. AR M/s. NSIL Exports Limited
Mecting No. 10/81 F.No.01/81/050/075/AM15/DES.H

Dated:-25.08.2015
Request for Amendment/Modification of norms in respect of Advance
Authorization No. 5610003688 dated 07 .02.2014 - ree.

Decision : NC decided to ratify the norms of above AA as per written comments of
U.O. No. 2(9)12014-TW-Vol-t dated 03.08.2015 (copy enclosed).

RA may tqke suitable consequential action accordingly.

MoS vide

４
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Sl.No.130

SI.No.131

Sl.No.132

Sl No.133

Sl.No.134

Case No. AR M/s. National Steel and Agro Industries Limited

Mccting No.10/81 F.No.O1/81/50/352/AM13/DES.H

Dated:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance

Authorization No. 5610001 142 dated 08.1 0.201 2 - teg.

Declsibi:NC decided tO ratify the norLs ofabOve AA as per w面 tten comments of MoS Vide

UoO.No.2(9)/2014-TW― Vol-l dated 03.08.2015(copy enc10sed).

RA maytake su■ able consequendJ aclon accordingly.            ___

Case No. AR M/s. National Steel and Agro Industries Limited

Mceting No.10/81 F.No.01/81/50/00184/AM14/DES.H

Datcd:… 25.08.2015 Rcquest for Arncndmcnt/Modiflcation of norms in respect of Advance

Authorization No.5610002415 dated 03.07.2013-reg.

DeclsЮn:NCdecidedtoratifythenormsofaboveAAasЬ erwntencommentsof MoS vide

UoO.No.2(9)/2014-TW― Vol-l dated 03.08.2015(copy enc10sed).

RA rnay take suitable cons,quential action accordingly.

Case No. AR M/s.Le■wind ShHram ManufactuⅢ ng Ltd.

Mceting No.10/81 F.No.01/81/50/194/AM14/DES.H

Dated:-25.08.2015 Request for Amendment/Modification of norms

Authorization No. 04101 47961dated 15.07 -2013

in respect of Advance
- reg.

beこ isiOn:NC decided t6 send a letter to■ 111l to submh the fo1lowing information as per

written comments of DHI vide U.O.No.3(39)/2013/TSW(B)/155 dated 07.04.2015(copy
enclosed).

The case stands defelTed to 06.10.2015.

Casc No.AR M/s. Vikarsh Stampings lndia Pvt.Ltd.

Meeting No.10/81 F.No.01/81/50/125/AM13/DES.H

Dated:-25.08.2015

Request for AInendment/Modiflcation of norms in respect of Advance

Authorization No.3H0054697 dated 18.06.2012-reg.       __

Decision:NC decided to ratify the nof轟 s ofabOve AA as per w●■en comments of MoS vide

U.〇 .No.2(10)/2014-TW dated 02.02.2015(copy enc10sed).

RA rnay takc suitable consequential action accorl

Case No. AR M/s. Vikarsh Stampings lndia Pvt.Ltd.

Mecting No.10/81 FoNo.01/81/50/206/AM13/DES.H

Dated:-25.08.2015 Request for Amendment/Modification of norms in respect of Advance

'L>.
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Authorization No.3110054709 dated 18.06.2012-re

Decision : NC decided to ratify the norms of above AA as per written comments of MoS vide
U.O. No. 2(10)12014-TW dated 02.02.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

SI.No. 135

Case No. AR M/s. Crompton Greaves Limited
Meeting No. l0/81 F.No.O1/81/50/283/AM14/DES.H

Dated:-25.08.2015
Request for Amendment/Modification of norms in respect of Advance
Authorization No. 0310746159 dated 21.08.2013 - res.

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(78)12013/TSW(B)/105 dated 10.03.20t5 (copy enclosed).

RA may take suitable consequential action accordingly.

Sl.No.136

Case No. AR M/s. Ambark Worldwide, Jamnagar
Mceting No.10/81 F.No.01/81/162/141/AM.16/DES.H

Dated:-25.08.2015 Request for fixation of Input-Output Norms under 100% EOU for
manufacturing and export of l. Brass Ingots/Billets, 2. Brass Bars/
Rods/Solid Sections/Profiles and 3. Machined Articles/ Components
Parts/ Accessories made out of Brass Rods/Bars/Solid Sections/Solid
Profiles.

Decision : NC decided to inform the firm about the written comments of DIPP vide U.O. No.
12110112015-TSW/136 dated 08.09.2015 as under:-

Firm, an EOU, has requested for fixation of wastage Norms, in terms of para 6.08(e)
of Foreign Trade Policy for the manufacture of "Brass articles like ingots/billets,
bars/rods, machined articles/components " from "Mixed metal brass scrap with
impurities like iron & Steel, Plastic/rubber etc."
As per details submitted by the firm there is no past production of abovementioned
brass articles and consumption of "Mixed metal brass scrap with impurities like
iron & Steel, Plastic/rubber etc." in the EOU.
Firm's application for fixation of wastage Norms in terms of para 6.08(e) of Foreign
Trade Policy appears to be premature.

Based on the DIPP's comments, NC decided to close the case at present and advise the party to
submit application for norms fixation with all relevant documents.

RA may take suitable consequential action accordingly.

つ
４

3.

SI.No.137

Case No. AR M/s. Monarch Overseas, Jamnagar
Meeting No. l0/81 F.No.O1/81/162/151/AM.16/DES.H

７

物
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-25.08.2015

Date:23.09.2015
Place:New Delhi

I,br.'
(Pradyrimna Sahu)

Foreign Trade Development Officer

Request for fixation of Input-Output Norms under 100% EOU for
manufacturing and export of 1. Zinc Ingots/Billels,2. Zinc Bars/ Rods/
Solid Sections/ Profiles and 3. Machined Articles/ Components/ Parts/
Accessories made out of Zinc Rods/Bars/Solid Sections/Solid Profiles.

Decision : NC decided to inform the firm about the written comments of DIPP vide U.O. No.
1211011201 5-TSWI 37 dated 08.09.201 5 as under:-

l. Norms in terms of para 6.08(e) of Foreign Trade Policy appears to be premature.

Firm, an EOU, has requested for fixation of wastage Norrns, in terms of para 6.08(e)

of Foreign Trade Policy for the manufacture of "Zinc articles like ingots/billets,
bars/rods, machined articles/components " from "Mixed metal zinc scrap with
impurities like iron & Steel, Plastic/rubber etc.'1

2. As per details submitted by the firm there is no past production of abovementioned

zinc articles and consumption of "Mixed metal zinc scrap with impurities like
iron & Steel, Plastic/rubber etc." in the EOU.

3. Firm's application for fixation of wastage Norms in terms of para 6.08(e) of Foreign

Trade Policy appears to be premature.

Based on the DIPP's comments, NC decided to close the case at present and advise the party to

submit application for norms fixation with all relevant documents.

RA may take suitable uential action accordin gl
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91.8.t3-
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/s Sunchirin Auto Parts (I) h/t. Ltd. for ratilication of
norm of AA No. 071O089685 dated 13.07.2012.

Reference: DGFT ID Note No.0 I /8 t I 50 I 27 O / AM15/DES-II/69 Dt. 16.07.20 1 5

Reference above application and subsequent reply dated 13.07.2015 the
proposal of the firm has been examined and based on information made
available therein it is recommended as under:

Export Product: Aluminium pipe couplings for Automobile air conditioner.

Import Items:
Sl No Item Qty. recommended
1&8 Aluminium pipe of relevant dia 1 02 kg/kg COntentin EP
2 to 7,9, 10 Components Net to net as per GN-4.
to 13 Consumables Within 2Vo of FOB value of

export. /

This issue with the approval of JS (RKS).

′
・
■とこ̀′√

(Gttrai Singh)
Sr Developmcnt Offlcer

rrDO.DES― II,DGrr.
DHI UO No.3/131/Sunn/Auto/2014/TSW(B)/        dated lo 08.2015.
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D乏 S/1ニ

M i n istry o r co,, f;i::ilff :,,:1 l,Hfi 
",, ", rech n or ogyDepartment of Electronics and irfo.rutio, iechnology

Electronics Niketan, 6, CGO Cornplex
New Dethi_110003

sub: Ratification of norms in terms of Para 4.7 of HBp. (vol.l) in respect of Advance
fll,,lTff,i:;. il;rrllr0s26ts 

dated 26.2.2013 issued in favour Jr ruvr. souriau

Reference DGFT U'o' No. 0l/81/50/00017/AMl5/DES-I 1/14 dated I.05.2015 videwhich comments of-this Department have been ,orght o, in.-uuoue mentioned application ofM/s' Souriau India pvt. Ltd. cochin io, 
"*port 

of ,.connector prug Body,,.

i, #irlffitr;:"f,Irr;ns seseu6.00 (us$ n03e8.45) and crF varue of rmport,is

3' The application has been examined in the Department of Information Technology fromtechnical angle' The items proposed for import are essentiar to assemble the export product.'l'his Department recommends ratification olnonns orrouu*" uuthorization on net to net basiswith accountability clause on Nil wastage.

(Ash濡
E)ircctOr

拙 鵠 喘 淵 靱 蹴 …
興 _

attgrろ
/

3午
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)uinistr-vorco,o,,,,!,,oil;itrI'IJi$3:L*..rechnolog.v
Department of Erectronics & r,rbmration Techn.rogr:"

Electronics Niketan, 6, CGO Compiex
Nerv Delhi-il0003

sub: Ratification of norms in terms of Para 4.7 of IlBp. (vol.l) in resp*ct of AdvanceArrlhorization No.I010054170 dated n.a\.2013 issued in favour oI x.I/s. sour.iauIndia Pvt. Ltd. Cochin

Reference DGFT U.o' No. 01181/50/003a2lAMl4iDES-1 11236 darecl 6.11.2013 r,idewhich comments of this Deparlmeut have been sought on the above rnentir:ned application ofI\4/s. Souriau l,dia prt. Ltd. cochin for export.f ,.Connector plurg Body,,.

2' The IroB vaiue of expol't is Rs'8030537.35 (us$ 143787.6a)and cIF value of Imporr isI\s2714615.20 (US$ 4S805.90). - \- vv ^ r-l '

3' T'he application has been examined in the Department of lllectronics and Infbrmation'I'echn.logy lio,r tecjinical angle' The items proporii ro,. lrrporr are essential to manulacturethe export procluct' This departrnent recommends ratification of nonns of advanceauthoriziition on ner to net basis i'ith accountabiiity crause.

(Ai濡
DirectOr

Tel.24369904

DI′FU.o.No. 「ヽ_27/45/2013-IIDH恥7 dated 10.12.2013
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Offlce ofthe development Comrnissioner

Micro small&medium Enterprises

MECHANICAL DIVIS10N

30(89)/15-ME

Subject:AA no 0410158148 dated 23.05.θ inrespectofrM『 s Metaloid Architectural Pvt
′′
γLtd.

Norms may be fixed as follows:-

o Sno I of import may be allowed for 1866.09 kg inclusive of 26Yo wastage after
affecting l/3'd recovery for scrap.

o Sno 2 of import may be allowed for 1875.42 kg inclusive of 24.5Yo wastage after
affecting l/3'o recovery for scrap.

o Sno 3 of import may be allowed for2490.3 kg inclusive of 0.7Yo wastage after
affecting l/3'd recovery for scrap.

o Sno 4 of import may be allowed for 603.16 kg inclusive of 7.2Yo wastage after
affecting 1/3'd recovery for scrap.

潔ciご1懇F議∬助憲:糊:d br 600 kg hd鵬
市e of 19%wttage a■∝

. Sno 6 of import may be allowed for 604.2 kg inclusive of 17.60/o wastage after
affecting l/3'd recovery for scrap.

This issues with the approval of Director (ME) for taking view by NC.

ぐら非ケ
|′

(K.S.Sodhi)
AD(ME)

/
Sh Hardhan Das,FTDO.DGFT、 Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(89)/15-ME dated 25.08.15
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Department of Industrial Policy & Promotion
(rslY)

NC Meeting dated 25t08t2015- Case No. 10/13/81 (llUs Havells India Limited) (Advance
Authorization No. 051039 1348 dated 25.09.2014)

Reply submitted by the firm vide their letter dated 2910712015 is same as
furnished by them earlier vide their letter dated 3lll20l5 and therefore, they may again
be asked to submit/clariff the following:

l. Net weight of cables (per Km) as per Annexure-B does not tally with the actual
weighs (Per I(m) of cables given in Annexure-C and the same may be clarified and
corrected.

2. Total requirement of each raw material, export product wise, in a tabular form for the
quantities of export items as per Advance Authorization.

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/101/2015-TSW/23  dated    08/09/2015

フ ~著ヽり″
(S.K.Jain)

Development Officer
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Department of lndustrial Policy&Promotion

CS¬)

NC DIleeting dated 25/03/2015‐ Case No.22/1ノ 81(M/s CrOwn Corporation Pvto Ltd.)

(Advance Authorization No.0310793127 dated 20.01.2015)

Advance Authorization may be ratifled as under

l Total nct、 veight Of400 MT may be added with the quantity ofexport pЮ duct

2 Quantities ofimpOrtitems at Sl.No lto 3&6to 10 may be allowed as 1 02 Kgs/Kg

contentin the exportitem

3 Quantities ofimportitcms at SI No 4&5 may be allowed as 19500 Nos&38500 Nos
respectively on net tO net basis ttith accountability clause

NollllS COmmittee may take a view

ノ ■ ― t青 、,_
(S.K.Jain)

Development Offlcer
Norms Committee Ⅱ
DIPP No lν101/2015-TSW/32 dated     08/09/2015
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Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 25/08/2015‐ Case No。 9/1/81(M/s Jindal SAW Limited)(Advance
AuthorizatiOn No.0510393185 dated 13.02.2015)

Advance Authorization may be ratified as under:

Net weight of export items at sl. No. 1,2 & 3 may be specified as 5133.059 MT,
4.933 MT & 29.776 MT respectively .

Thickness of "3LPE external coating" in export item at Sl. No. 1 may be
specified as"2.50 mm".
Thickness of "Internal FBE coating" in export item at Sl. No. I may be
specified as "0.525 mm".
word " Alloy" mentioned in the description of import items at sl. No. r, 13 &,15
may be deleted and these items shall be of relevant grade as contained in the
export items

Quantity of import item at Sl. No. I may be allowed as 5162.72 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. l.
Quantity of import item at sl. No. 2 may be allowed as applied for i.e.
20.36 MT taking clue from SION C-1290.
Total quantities of import items at Sl. No. 3 to 5, g, ll & 12 put together may
be allowed within 6 %o of FOB value of export item at Sl. No. i tat<iig clue from
sroN c-1290.
Quantities of import items at sr. No. 6,7 &. g may be allowed as 6.g34 MT,
14.99 MT & 167.131 MT respectively as per SION C_lZgO.
Quantity of import item at Sl. No. 10 maybe allowed as 48.3 MT inclusive of
5 Yowastage.

Quantity of import item at sl. No. 13 may be allowed as 5.05g MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 2.
Quantity of import item at Sl. No. 14 to 17 may be allowed as applied for asper SION C-593.
Quantity of import item at Sl. No. lg may be allowed as 31.2g MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 3

lualtity of import item at sr. No. 19 & 20 may be allowed as 0.123 MT &
0.149 MT as per SION C-593.
Qualtity of import item at Sl. No. 2r & 22 may be allowed as applied for asper SION C-593.

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/101/2015-TSW/39 datcd o8/09/2015

ソ

ー
憮 、

(S.Ko Jain)
Development offlcer

2.

3.

4.

5.

6.

7.

8.

9.

10.

13.

12.

14.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. 6411/81 (lWs Sterlite Technologies Limited )
(Advance Authorization No. 03f0794153 dated 25.02.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products at Sl. No. 1, 2 & 3 may be specified as

5000.6 Kgs./Km., 7299.8 Kgs./I(m. &,7790.1 Kgs./Km respectively.
2. Quantity of import item at Sl. No. I may be allowed as 146569 Kgs. as 1.01 Kgs./Kg.

content in the export item at Sl. No. 1.

3. Quantity of import item at Sl. No.2 may be allowed as 1.006 Kgs./Kg. content in
the export item at Sl. No. 1 as claimed by the firm.

4. Quantities of import items at Sl. No. 3,4 & 5 may be allowed as 1.0175
content in the export item at Sl. No. I as claimed by the firm.

5. Quantity of import item at Sl. No. 6 may be allowed as 8727 Kgs. as 1.01
content in the export item at Sl. No. 2.

6. Quantity of import item at Sl. No. 7 may be allowed as73758 Kgs. as 1.01
content in the export item at Sl. No. 2.

7. Quantity of import item at Sl. No. 8 may be allowed as 1.006 Kgs./Kg. content in
the export item at Sl. No. 2 as claimed by the firm.

8. Quantities of import items at sl. No. 9,10 & 11 may be allowed as 1.0175
content in the export item at Sl. No. 2 as claimed by the firm.

9. Quantity of import item at Sl. No. 12 may be allowed as lllT Kgs. as 1.01
content in the export item at Sl. No. 3.

10. Quantity of import item at Sl. No. 13 may be allowed as 8538 Kgs. as 1.01 Kgs./Kg.
content in the export item at Sl. No. 3.

1 1. Quantity of import item at Sl. No. 14 may be allowed as 1.006 Kgs./Kg. content in
the export item at Sl. No. 3 as claimed by the firm.

12. Quantities of import items at sl. No. 15,16 & 17 may be allowed as 1.0175
Kgs.A(g. content in the export item at Sl. No. 3 as claimea by the nrm

Norms committee may take a view 
a. _

Kgs./I(g.

Kgs./I(g.

Kgs./Kg.

Kgs./Kg.

Kgs./Kg.

Norms Committee Ⅱ
DIPP No.12/101/2015-TSW/46 dated 08/09/2015

′

″

無 111´

(S.K.Jain)
Development Officer

40



47
2ダ g´′

`′

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No.68/1/81 (M/s. Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310794133 dated 25.02.2015)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km.)

Ｓ‐
．
Ｎ。

Nct Export

Weight

(Kgs./Km。 )

Sl.

No.
Net Export
Weight
(Kes./km.)

1 209.4 5 737.3 9 703.6 13 317.8
つ
４ 320.4 6 1013.8 10 503.3 14 506.1
3 510.3 7 1341.2 404 15 228。6
4 710.4 8 973.3 12 212

2. Quantities of import item at S.No I viz. continuous cast Copper Rod( 8 mm dia)(EC
Grade)may be allowed as under:

a) For export product mentioned at Sl. No. I to 3, 5 to l0 & 12 to 15 as per
Engineering Table 4

b) For export products mentioned at Sl. Nos. 4 & 11 as 1.01 Kgs/Kg. content in
the export items.

3. Quantities of import item at Sl. No.2 viz. XLPE Compound may be allowed as
l'05 Kgs/Kg content in the Export products at Sl. No. r to 15.4' Quantities of import item at Sl .No. 3 viz. Copper Foil/Copper Tape may be allowed as

_ 1.01 Kgs./Kg. content in the export products from sl. No 1 to z a t) to rc.5' Quantities of import item No.4 viz. LSF Compound may be allowed as 1.05 Kgs/Kg
content in the Export products at Sl. No. 1 to I i.6' Quantities of import item No.5 viz. PVC Compound may be allowed as 1.05 Kgs/Kg
content in the Export products at Sl. No. 12 to li,.

7 ' Import items at Sl. No. 6 to l0 (wooden Drum) may be allowed as per packing policy.

Norms committee may take a view -/ -eT-_ 9t _,, l_(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/101/2015-TSW/47 dated 08/09/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No.39/1/81 (iWs Jindal SAW Limited ) (Advance
Authorization No. 0510393588 dated 16.03.2015)

Advance Authorization may be ratified as under:

Net weight of export items at Sl. No. I to 5 may be specified as 134.1 MT,
8081 MT, 46.2MT, 1543 MT &0.834 MTrespectively.
Thickness of "Internal lining" in export items at Sl. No. I to 5 may be
specified as "0.406 mm".

3. Thickness of "external coating" in export items at Sl. No. I to 5 may be
specified as "2 mm".
Word " Alloy" mentioned in the description of import items at Sl. No. I, 17,33,
49 & 65 may be deleted and these items shall Ue of relevant grade as contained
in the export items

Quantity of import item at Sl. No. I may be allowed as 137.2 MT as
1.05 Kgs.iKg. content in the export item at Sl. No. 1.

Quantity of import item at sl. No. 2 may be allowed as applied for i.e.
0.540 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No.3 to 5, 10 to 13 & 16 puttogether
may be allowed within 6 Yo of FOB value of export item at Sl. No. 1 taking clue
from SION C-1289.
Quantities of import items at Sl. No. 6,14 &.15 may be allowed as 1.05 Ltr.lltr.
content in the export item at Sl. No. l.
Quantities of import items at Sl. No. 7 to 9 may be allowed as 1.05 Sq.
meters/Sq. meter content in the export item at Sl. No. 1.

Quantity of import item at Sl. No. 17 may be allowed as 8055.526 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 2.

Quantity of import item at Sl. No. 18 may be allowed as applied for i.e.
31.76 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No. 19 to 21,26 to 29 & 32 put together
may be allowed within 6 %o of FOB value of export item at Sl. No. 2 taking clue
from SION C-1289.

13. Quantities of import items at Sl. No. 22, 30 &, 3l may be allowed as
1.05 Ltr./ltr. content in the export item at Sl. No. 2.

Quantities of import items at Sl. No. 23 to 25 may be allowed as 1.05 Sq.
meters/Sq. meter content in the export item at Sl. No. 2.

Quantity of import item at Sl. No. 33 may be allowed as 46.748 MT as
1.05 Kgs./Kg. content in the export item at Sl. No. 3.

Quantity of import item at Sl. No. 34 may be allowed as applied for i.e.
0.180 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No. 35 to 37, 42 to 45 & 48 put together
may be allowed within 6 o/o of FOB value of export item at S1. No. 3 taking clue
from SION C-1289.

つ
４

4.

5.

6.

7.

12.

9.

10.

14.

15.

16.

17.

+L
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22.

Norms Committee II
DIPP No. l2ll0l20l5-Tsw50 dated 0810912015

18.

19.

20.

21.

23.

24.

26.

Quantities of import items at Sl. No. 38, 46 & 47 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 3.

Quantities of import items at Sl. No. 39 to 4l may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at Sl. No. 3.

Quantity of import item at Sl. No. 49 may be allowed as 1509.543 MT as

1.05 Kgs./Kg. content in the export item at S1. No. 4.

Quantity of import item at Sl. No. 50 may be allowed as applied for i.e.

5.95 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No. 51 to 53, 58 to 6l & 64 put together

may be allowed within 6 % of FOB value of export item at Sl. No. 4 taking clue

from SION C-1289.

Quantities of import items at S1. No. 54, 62 & 63 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 4.

Quantities of import items at Sl. No. 55 to 57 may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at S1. No. 4.

Quantity of import item at Sl. No. 65 may be allowed as 0.816 MT as

1.05 Kgs./Kg. content in the export item at Sl. No. 5.

Quantity of import item at Sl. No. 66 may be allowed as applied for i.e.

0.003 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No. 67 to 69,74 to 77 8. 80 put together

may be allowed within 6 o/, of FOB value of export item at Sl. No. 5 taking clue

from SION C-1289.

Quantities of import items at Sl. No. 70, 78 & 79 may be allowed as

1.05 Ltr./ltr. content in the export item at Sl. No. 5.

Quantities of import items at Sl. No. 7l to 73 may be allowed as 1.05 Sq.

meters/Sq. meter content in the export item at Sl. No. 5.

Norms committee may take a view

25.

27.

28.

29.

a-2 '4.-
trll "lt1-

(S.K.Jain)
Development Officer
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Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION
30(e4y1s-ME

Subject: AA no 0310795618 dated 29.04.15 in respect of M/s Oriental Containers
Ltd.

As per documents submitted by firm, norms may be fixed as follows
Import of S.No I may be allowed for l0l MT inclrrsive of l%o wastage after affecting
500% recovery for scrap.

Import of S.no 2 & 3 may be allowed @ upto 2% of FoB value on account of being
consumables

This issues with the approval of Director (ME) for taking view by NC.

Shri P.Sahll.FTDO,DGFT Udvog Bhawan New Dclhi

O/o Thc DC(MSME)ID note no 30(94)/15-ME dated 27.08.2015

4牛
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GOVERNMENT OFINDIA
ⅣlINISl｀ RY OFCOMMERCE

OlrFICI:O「 丁HE ADDIT10NAI´ DIRI]C[｀OR GENERAL´ OF FOREI(〕ヽ TRADE.
Nl]ヽ C.GO.BI I)G..ヽ l:ヽ

′
MARINEl′lNES.CHURCH(〕 ATE.MUルIBAI.400020.

ヽ

l'll li.ヽ ()03195,ア ()|(), :   `Aヽ l

l().

(ヽ)「 nl、 (｀ ()11111l ittcc.

O/o. 
-l'hc 

I)ircctor (lcrrcral of'[rorcign -l'raclc.

t.ldlog Bharan. Nlaularrta Azad ll.oad.
Nerr l)r'lhi I l0 0l l.

Kind Attn:SHItli′

Sub: Crant ol-Advancc Authorization of Net to Net basis
in tcrms ol- Para -{.7 ol'HBP/ Repeat l}asis as per Para .1.7. I

& -1.7.2 ot'l-lBP (Vol.l) 2009-14.

Sir.

' i ,' t

'.\. -.,,i'.-ri',,'l''t.-'rl''L'u'" rr'"-{
Mis.i'i ": I ._...r , ... ;.. r -,. ,.MUMBAI

have been granted Advancetuthorization t'loi.,'i J i:-; ! ii;:t;;" it";';/ .zors
. 'fhe copies of application are not being forrvarded to l-leadquarters due io the follolving
reasons

The Advance Authorization hqS been issued on Irfet to Net basis in terms of'
General Note No.4 of Engineering Prbduct inserted by P,ublic Notice No.46 dated

6.n.2002.

,,, Tlie Advance Authorization has beer issured on Repeat Basis in terms of Para4.7
'read rvith Para 4.7 .l & 4.7.7 of HBP (Vol.l) on basis of decision of Norms Committee in
copy., o1' decision enclosed

ン
′
ours faithillHv.

(D.「 .PARATE)
FOREI(〕N TRADE DEVELOPMLNT OFFICER
FOR ADDl・1・ 10NAI DIRECTOR GENERAl_OF FOREIGN[RADF

浩奮 PJ「 |'12劇 5
ヽ

、す1・
/ /

贄手 ギ■
)=(11｀

ノ
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GOVERNMENT OF INDIA

HINIST'IY OF COMMERCE & INDUSTITY
DEPARTI'tENT OF COT.I I'IERCE

DIRECTORATE GENERAL OF FOREIGN TR;TDE

DfS.Il SECTIOir. ROOM llo' 4O'{, 4U' Floor, UDYOC 'ltiAu"A;i:
iisw Dti.rtI-tr001i p-Li!,gr'. ';y!.:!

01ノ 811050/00058/AP・ 115
D3ct・ l  l i｀  1 ' || :リ

)、 1`sI.13シ :3il f:tOrnご :tじ r al

lし  St,VoC● ソtl'■ 1111」 o子 11ル 0.メ
'●

し,`llt Fヽlo ll」 :15り  、lt' 1ビ  :コ i ti c_ ヽ,t:|

l,it■ :1:)、 1110t'(it),

: j,■ ■:Aldi● し, 日 l11、 ■1二 Ⅲ■::ヽ 1lⅢ」中 ■
'1

1:LI・」Ct   R3tittCation Of Nornls of Advance Authori23tiOn No 0310766027 datc・
d 13_01201・ :

issued under para 4.7 of H3P(VO!・ I)‐

l・leetinり NO・ 5/8■ Oate:03.06.2014.

つ::

|)i(lajti  rcfrr [() thc  aし●vヽ:  At:thOr:23tiOrl  、νhiCr,  vvas  isst,ed  by  tile  RA′
  under  Fll●   )tt,

1」 ]ノ jl」 `iO10」

'1:'A卜

,1‐1 : て,1, tO COr'1「 Iitl〔 licate that the r:lattcF ■′3S COl13dt‐ le(1 し
y ‖1,「 :|)s 101γ :γ l tllこ‐ti .: t

:1 ,パ
`|(1■
11:1■etirヽも |:lI・ cltlcISR〕

`1 6i ti、

せCo口 1lI)lttCC I」
=St・

1ヽ CCr 、∵:lici1 1:,こ t('.:た , 3じ lC t,:!t:|、 :1｀ .t:''1■ t:L■  |

1't,1:、  卜|:1!11。 :｀ lr｀ ヽ
・
1'ヽ 11ミ     1ヽヾき【卜、、1,Iり titヾ「 1ヽ-

1ヽ 11:1ヽ「、ハ 11ヽ り` ィヽ1_      AL´ ti2Flt,||

()306201 :

t:ぃゞ (ヽ,:57.2′ トヽ

、l′ (2,11:14

i it.)|:ilc

itl: 1ヽ lli(,{'1)i,ヽ 8

S t:r t tr):
.-\1i1-rr'rrr i:tl

lti rヽ  1111ヾ

ヽヽ 1:ヽ   (ll t'く :;:lt,`()()77:'■へヽ 11‐1   二` 1'1 lt,II
l´ icヽて、11)ホ Ic()ll()7r,('(111

1)、 、iヽ 11,:::ヽ tl(|ぜごitic(11● :■ [i:卜 :ハ (11、 '1 1llヽ
、
'141ヽ
ヽi、 cAハ t:、

|〕
じ:ヽ lヽ illで it、 ,11:〕 1ヾ 11卜 ‐iい llり 1・ 1ヽ1■

1 、, :ヽ ti ll S、 1 1(り | |― l｀ ヽヽ jl 、ltttc、 1 lSt,t,21;:l tl、 tl:1ヽlCi■

1   1)じ、cl・ iptit)ll t)'cヽ 1)Crt pr()(ltlct lTla)bc kcl)t as‐
Stilil、 lcss Stcct rヽ ss01■Cd 30｀●IS ttlヽ (1(、 iヽ ●

:

iヽS1 20 1 nltitcI‐ inド
｀

1   ｀`'o「tiヽ
~o「
rclcヽ tliltモ :ヽ iCk1less''' nlを 1、 bC,u日 1｀じdヽ iヽtil thC dCヽぜ「

i卜,tiじ :l til i111lDo「 t itに‖:

:l   (、 )t:そ l`〕 ::【卜 ●i｀  1`:11)(〕 :l itt::, tlヽ ι:、  bC tl‖
いヽ cヽd `:s 1075 :ヽ 1´「   liiCltl、 |(: ・「 75 1, 

ヽヽtぃ itilぜ  ti.

(11: 11:ぜ (:: トト til●  ::|〕 |)liCt“ う【
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sroiltlt'ieo lo. Sltrr K.C Ra]u, Depufy Dr'ector G"""'ai t:r Fol'eiEn Trade' u'GfT' Iiorttts Ccinrniftee'-ll' Fert:: li''
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(10VERNMENT OFINDIA.
M INiSTitY Oif COm71ⅣIERCE AN]):NI)lJSTRYっ

0/0.ADI)IT10NAI′ DIRECTOR CENItRAIプ 0「 FORI]ICN l｀ :ミ ノゝBE、

三ヽ■i_C.CtΩttll』2Ct,NE■1込k菫螢=二J里:じ L CIIi二塁α :Gハ:l:れ ,yt,収1■ムL啓む。

Filc No。 03/94/040/00 レ■ /AM 16

可b
″
I｀hc lDirector(〕 cneral ol'「orei3n trade,

Nc、v Delhi - 110011.

Killd Allni Shri   l 
‐‐
 1.::|:´  _

Stib:(〕 rant of advancc authorization on net to nct basis in

tcHns of gencral note 4 of Engg。
・
師 F=~~・

・・==‐

四■_JL7,1_`Lヽ生■■壺上塑塁いにL出塵D2■上4.__
Sil・ ,

N1/s.  1't‐・ 11   
″
| ・
・
=:夕・ ‐:‐ t‐ ■‐,|

advancc/ヽ uthol・ ization Noi fl.11・ 'lrl ll li・ ヽ

application are not ibrrvarded to the headquafters due to the follorving reasons.

1. 't'he Advancc Authorisafi'Bn has begn.irs-ii.ion Repeat Uuris-i, terms oi'
Para 4.7 reacl with Para 4.7.,.1 & 1.7 .2 otl{BP(Vol.l)on the -i2asis of Llicision o1-Nonns
Committee (copy enclgsed)

2. -[he 
acii'ancc- Authcrization has be'en issued on Nl.T'to N]ll' basis as

pe'r gene-rai note + oi'i:ngineet'ing Group.

3. 'l'lrc Advar:cr.: auil-tcrlrsi-rtton ha:-r bce:r issircd toi Ptrarnra ProCircts unilci'
Non-liill'ingirru (NI) proccss as ircr para ,1.7A(P.N. NO.l9 D1', 14 2 201 I )

r‐
tfI=iァ

illbai  havcbccngralltcdan

dated r´こJl,:・ f:‐
′
「hc copies ofthc

銚

Yoじ「s ibithillllv.

(K P Sillgh)

/ヽ sstt r)il・ cctor(lCncral of Fol・ cisll~「 1・adc

ifol・ Additional Dil・cctor(〕 enel・ al oilifol‐ ci qll ]｀ 1・(ldc
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Departlllent of lndustrial Policyど &Promotioll

(TSW)

NC Meeting dated 25/08/2015¨ Case No。 7/10/81(M/s Sterlite Technologies Limited)

(Advance Authorization No.0310796239 dated 27.05.2015)

Advance Authorisation may bc ratiflcd as undcr in line with their Advance

Authorization No.0310783827 datcd 30.05.2014 ratifled in NC Ineeting No.14/81 dated

26.11.2014:

1.Net wcight of export itellns at Sl.No.1(%2 may be specifled as 2554,7 MT`%

2112.6 MT respectively.

2.Quantity of import item at Sl.No.l may be a1lowed as  1246.5 MT as
l.01 Kgs./Kgo content in the cxport item at Sl.No.1, taking clue frorn SION

C‐ 1394.

3.Quantity of import item at Sl.No.2 may be a1lowed as 3426.09 MT as
l.02 Kgs./Kg.content in the export iterns,taking clue from SION C-1394.

4.Quantity ofimportitem at Sl.No.3 may be allowed as l.10 Kgs./Kgo content in the

export items as clailned by the f11111, taking clue from SI(ЭN C… 1394.
5.Quantity of import item at Sl.No.4 may be a1lowcd as l.075 Kgs./Kgo cOntent in

thc exportitems as clailned by the fl.111, taking clue fronl SI(ЭN C-1394.

No.11lS COmlnittec may take a view

. -A:rr'-(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/101/2015¨ TSW/57 dated 08/09/2015

4-8
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. 10/10/81 (M/s. Precision Wires India Ltd.)
(Advance Authorization No. 0310796400 dated 03.06.2015)

Advance Authorization may be ratified as under:

1. Taking clue from SION C-1422, quantities of import items at Sl. No. 1,2 &3
may be allowed as applied for i.e. 100000 Kgs., 700 Kgs. & 400 Kgs. respectively

Norms committee may take a view

'*Hitr,t-
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12110112015-TSW/58 dated 0810912015

+9
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Departlllent of lndustrial Policyど L Promotion

(TSW)

NC Rdeeting dated 25/08/2015‐ Case No.2/10/81(M/s Apar lndustries Limited)(Advance
Authorization No。 0310796424 dated 04。 06.2015)

Fi■ 11l rnay bc asked to submit the fbllowing information:

1. Detailed calculations for the requirement of each raw mate五 al,export product

wise supported by the cross sectional diagraln ofthe cable/Buyers data sheet.

2.Total Net weights of each cable including the net weights of all inputs(imported

as well indigenous,except packing materials)

3. ⅣIaterial balancing viz.net cOntent of each imported and indigenous input,export

product wise.

4. Total requirement ofeach raw material,export product wise,in a tabular fo.111

Norllns comllnittee may take a view

´ ―rtヽ、1:_
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/101/2015-TSW/59 datcd  08/09/20155
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. 6/10/81 (M/s Graphite & Carbon Industries
(India) Private Limited) (Advance Authorization No. 0310796420 dated 04.06.2015)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 3, 4,5 & ll of Standard Deficiency
Format, for 4-5 different sizes ( small size , intermediate sizes & large
size) of export items.

2. Any other input than graphite rod contained in the export items, if any
with net weights thereof in different sizes.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
E)IPP No.12/101/2015¨ TSW/60 dated   08/09/2015

51
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 25t08t2015 - Case No. 9/10/81 (1Ws. Precision Wires India Ltd.)
(Advance Authorization No. 0310796501 dated 09.06.2015)

Advance Authorization may be ratified as under:

l. Taking clue from SION C-1422, quantities of import items at Sl. No. l, 2 & 3

may be allowed as applied for i.e. 200000 Kgs., 1400 Kgs. & 800 Kgs.

resPectivelY

Norms committee may take a view

Norms Committee II
DIPP No.12ll0ll20l5-Tsw61 dated 0810912015

-/ t*

2-@-lr(
(S.K.Jain)

Development Officer

5L
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1,2&3。
Kgs./Kg.

Kgs。 /Kg.

Kgs./Kg.

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. A/R-55 (lfls Ankit Fasteners Pvt. Ltd.)
(Advance Authorization No. 0710079421 dated 27.05.2011)

Keeping in view that items to manufactured are required for civilian aerospace
applications, Norms may be modified as under:

l. Name, quantity and net weight of export products at Sl. No. 1,2 & 3 may be specified as
under

Ｓ‐
．
Ｎ。

Export item name Quantity
(In Nos.)

Nct Weight

(Kgs.)
1 Spacers made out of

Titanium bars
95340 1048.74

2 Spacers made out of
Aluminium bars

113210 1188.70

3 Bolts made out of
Stainless Steel
bars/Wires

31511 378.13

２

３

word 'relevant" may be prefixed with the description of import items at Sl. No.
Quantity of import item at sl. No.l may be allowed as 4894.5 Kgs. as 4.667
content in export product at Sl. No. I after taking 5 o/o recovery from scrap.
Quantity of import item at Sl. No.2 may be allowed as 4139.1 Kgs. as 3.482
content in export product at Sl. No. 2 after taking 15 o/orecovery from scrap.
Quantity of import item at Sl. No.3 may be allowed as 976.2 Kgs. as 2.583
content in export product at Sl. No. 3 after taking 5 oh recovery from scrap.

Norms committee may take a view

4.

5.

/こ´
~~71CL′
(S.Ko Jain)

Development Ofrlcer

Norms Colllmittee II

DIPP No.12/101/2015¨ TSW/55-AR dated 08/09/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. A/R- ( M/s Neostar Steel Tubes Pvt. Limited)
(Advance Authorization No. 0410155954 dated 06.03.2014)

Advance Authorization may be ratified as under:

l. Words " Length 2.8 Meters to 5.8 Meters" may be suffixed with the description of export
item.

2. Words " Length 3 Meters to 6 Meters, Plain End, of relevant grade and size " may be
suffixed with the description of import item.

3. Taking clue from SION C-362, quantities of import item at Sl. No. 1 may be allowed
inclusive of 5 %o wastage as claimed by them.

Norms committee may take a view

2--€t=\,,--
(S.K.Jain)

Development Officer

Norms Committee II
DIPPNo.l2ll0Il20l5-TSW114-A/R dated 0810912015
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Department of Industrial Policy & Promotion
(rslY)

NC Meeting dated 2510812015 - Case No. A/R- (lWs Anandsons Overseas Trading Private
Limited ) (Advance Authorization No. 0310768920 dated 03.02.2014)

Firm may be asked to submit the following information:

l. Difference in export item namely, "Copper Rods" and import item namely, Copper
Wire Rod 8mm, supported by manufacturing operations involved.

1. Specific item(s) with their sizes/specification exported against the Advance
Authorisaion and quantities thereof.

2. Process of manufacture of the items actually exported against the Advance
Authorisaion from the import item namely, "Copper Wire Rod 8MM" with wastage
claimed at each stage of manufacture.

2. Documentary evidence for the manufacture of electrolytic grade copper from copper
scrap with details of refining and testing facilities available with them.

Norms committee may take a view

″
笏 l、

「

(So Ko Jain)

Development Offlcer

Norms Committee Ⅱ
DIPP No.12/101/2014¨ TSW/116-A/R dated 08/09/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. AIR (lWs Apar Industries Limited) (Advance
Authorization No. 0310231177 dated 16 .10.2003)

Firm may be asked to submit the following information:

1. List of export items i.e. Power cables, giving sizelspecifications of each cable
including size of conductor, conductor /insulation/armouring/sheathing materials
etc. and voltage rating.

2. Quantities of cables in Kms, conductor size wise.
3. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cablelBuyers data sheet.
4. Net weight of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
L--

Norms Committee Ⅱ
DIPP No.12/101/2015-´rSW/123-A/R datcd   08/09/2015

/´ し へヽ lヽr
(S.K.Jain)

Development Ofrlcer

5`
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. A/R-124 (Ws Sterlite Technologies Limited)
(Advance Authorization No. 0310756365 dated 31.10.2013)

Advance Authorisation may be ratified as under in line with their Advance
Authorization No. 0310783827 dated 30.05.2014 ratified in NC meeting No. 14181 dated
26.11.2014:

Words " 18 Al+19A1 Alloy x4.341 mm" may be suffrxed with the description of
export items at Sl. No. I &2.
Net weight of export items at Sl. No. | &,2 may be specified as 1385.262 MT &,

57 0.402 MT respectively.

Quantity of import item at Sl. No. 1 may be allowed as 1390.495 MT as

1.02 Kgs./Kg. content in the export item at Sl. No. I , taking clue from SION
c-t394.
Quantity of import item at Sl. No. 2 may be allowed as 1.10 Kgs./Kg. content in the
export item at Sl. No. I as claimed by the firm, taking clue from SION C-1394.

Quantity of import item at S1. No. 3 may be allowed as 1.075 Kgs.iKg. content in
the export item at Sl. No. 1 as claimed by the firm, taking clue from SION
c-1394.

6. Quantity of import item at Sl. No. 4 may be allowed as 572.557 MT as

1.02 Kgs./Kg. content in the export item at Sl. No. 2, taking clue from SION
c-r394.
Quantity of import item at Sl. No. 5 may be allowed as 1.10 Kgs./Kg. content in the
export item at Sl. No. 2 as claimed by the firm, taking clue from SION C-1394.

Quantity of import item at S1. No. 6 may be allowed as 1.075 Kgs.iKg. content in
the export item at Sl. No. 2 as claimed by the firm, taking clue from SION
c-r394.

Norms committee may take a view

2.

3.

4.

5.

7.

8.

/´ 毒素′′:_
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/101/2015-TSW/124¨ A/R dated 08/09/2015

ダ7



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. A/R ( M/s. Panasonic Home Appliances India
Company Limited ) (Advance Authorization No.0410145200 dated 16.04.2013)

Advance Authorization may be ratified as under:

1. Quantities of import items at Sl. No. 1,2 & 12 may also be specified as

12465 Nos. , 12390 Nos. & 5000 Nos. respectively.

Quantity of import item at Sl. No. 1 may be allowed as 1.07 Kgs./Kg.
content in export item at S. No. 1, taking clue from SION C-22.

Quantity of import item at Sl. No. 2 may be allowed as 1.063 Kgs./Kg.
content in export item at S. No. 2 as claimed by the firm , taking clue
from SION C-22.

Quantities of import items from Sl. No. 3 to 5, 7,9, 10, 15, 17, 18 & 20
to 30 may be allowed on net to net basis with accountability clause.

Quantities of import items at Sl. Nos. 6 ,8 & 16 may be allowed on net to
net basis as claimed by the firm.
Quantity of import item at Sl. No. 11 may be allowed as 1.15 Kgs./Kg.

content in export items, taking clue from SION C-22.

Quantity of import item at Sl. No. 12 may be allowed as 1.07 Kgs./Kg.
content in export items at S. No. 3 & 6, taking clue from SION C-22.

Quantity of import item at Sl. No. 13 may be allowed as 1.30 Kgs./Kg.
content in export items at S. No. I to 4, taking clue from SION C-832.

Quantity of import item at Sl. No. 14 may be allowed as 1.05 Kgs./Kg.
content in export items.

Quantity of import item at Sl. No. 19 may be allowed as 1.30 Kgs./Kg.
content in export items , taking clue from SION C-832.

Norms committee may take a view

2.

3.

4.

5.

6.

7.

Ｏ
Ｏ

9.

10.

?t..."J,uiff"*
Development Officer

Norms Committee Ⅱ
DIPP No.12/101/2015‐ TSW/127-A/R dated 08/09/2015
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Department of Industrial Policy & Promotion
(rslv)

NC Meeting dated 2510812015- Case No. A/R (lWs Gupta Metal Sheets Limited)
(Advance Authorization No. 0510393195 dated 13.02.2015)

Status quo may be maintained and firm may be informed as under:

1. Quantities of import items at Sl. No. 2 (Zinc Ingots) & 3 (Nickel Cathode) have
been allowed as 1.05 Kgs.&g. content in the export item as per SIONs at Sl. No.
C-l 196 & C-1197 for similar products.

Norms committee may take a view.

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2ll0ll20l5-TSW128-A/R dated 05109120t5
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Government of lndia
MinistrY of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 ol HBP (Vol'l) of Advance

Authorizations (AAs) No- 5610000535 dated,29.05.2012, 5610001142 dated

08.10.2012 s610002+is oateo 03.07.2013 and Sotooogsss dated 07.02.2014 -

M/s National Steel & Agro lndustries Limited; lndore.

DGFT may refer to the request of M/s National Steel & Agro lndustries
Limited; lndore, submitted vide their letter No NSAIL/Jt DGFTt2O15/01 dated 2Zth

April 2015 to DGFT for ratification of the above mentioned Advance Authorizations'

Copies of the request were also submitted to Ministry of Steel for our

comments/views.

It may be noted that the export product is covered under SION C 473 of

Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Table No 2. The quantity of Hot Rolled Alloy Steel SheetVstrips/wide
coils of relelant grade has been allowed based on content basis as per SION C473.

The quantity of items of import to be allowed under the aforesaid AAs has been

calculated for per tonne of export product in the Excel sheets enclosed herewith for

further necessary action.

N.h>ra
(s K B-riltJs*)

Deputy I ndustrial Adviser
Telefax: 01 1-23062490

Encl: as above

ζ 面R鋪L Щ  ttШ pg助
…

陸 W国 ‖
Ministry of Steel U O No.2(9)/2014¨ TW‐ Vo卜 l dated 03 08 2015
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Si.No Advanced
Authorisatio

Description of ltem of Export Quanlty
of ExpOrt

MT

Thickness

(MM)

Zinc
Coating in
(gms/m2)

Quantity of lnput per ton of export product

n No.&Date Zinc (Kg) Hot Rolled
Alloy Steel

Sheets/
Strips/ Wide

Coils of
relevent

orade lKo)

Ro‖ing

Mili Rolis

(Kg)

Ro‖ ing

O‖ (Kg)

Pickiing

Oi:(Kg)

Stee:

Strapping

(Kg)

1 5610003688
dated

07022014

Cold rolled Galvanized (Plan/corrugated) Alloy
Steel Sheets of relevent grade having thickness

0.1 5 to 0.23 mm and zinc coating 90 gms/m2

659.692

559728 894 1,018C 125 035 045 200
36508 016 90

838 1,024e 045 200
22454 020 90 669 1,0432 035 045 200
41 002 023 90 1,053C 045 200

Ｑ
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Government oflndia
Ministry of Steel

丁echnlcal D市 ision

subitt Ratifictton d norms hね rms l樹現留朋号1鰤鵠:|〃翻::Authorizations(AAs)No‐  5610000535
08.10.2012 5610002415 dated 03.07.2013 and 5610003688 dated 07.02.2014 

‐

M′s National Steel&Agro industries Lirnited;indore.

DGFT may Юたr b he Юqu馘 o[鷺還澪[ふ龍許請誌胤『り;RLirnited; lndore,submitted vlde thelr lett(

Apri1 201 5 to DGFT for ratlfication of the above mentioned Advance Authorizations.

Copies of the request were also Subrrlitted to Ministry of Steel for our
cornrnentsノ views.

lt rnay be noted that the export product is cOVered under Sl()N C 473 of

鰐 獅 翻:酬鞘 :営

P乱1飢階翻罫Ⅷ 酬
)ased on content basiS as per SI()N C473

丁he quantity of items of lmport to be a‖ owed under the aforesald AAs has been

calculated for per tonne of export product in the Excel sheets enclosed herewlth for

futher necessary actlon

6K臨
Deputy lndustrial Adviser

Telefax: 01 1-23062490

Encl: as above

\'/ Shri P.sahu, FTDo, DGFT, u Bhawan, New Delhi.

い■VdJ dded 030&2045
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Quantity of lnput per ton of export product
S:.No Advanced

Authorisatio
n No. & Date

Description of ltem of ExPort Quanuty
of ExpOrt

MT

Thickness

(MM)

Zinc
Coating in
(gms/m2) Zinc(K9) Hot Rolled

Alloy Steel
Sheets/

Strips/ Wide
Coils of
relevent

orade (Kq)

Ro‖ing

Miil Roi:s

(K9)

Rolling

O‖ (Kg)

Pickiing

Oll(Kg)

steel

Strapping

(Kg)

1 5610001142
dated

08102012

@corrugated)AlloY
Steel Sheetsof relevent grade having thickness

0.1 3 to 0.20 mm and zinc coating 80 -120

gms/m2

2303.996

154116 1033 1,0025 125 035 045 200

355546 014 80 744 1,0348 125 035 045 200

420282 014 959 1,0108 125 035 045 200

22068C 015 80 694 1,0404 125 035 045 200

403292 015 90 894 1,0180 125 035 045 200

131580 016 1,0033 125 035 045 200

107140 018 90 744 1,0348 125 035 045 20C

511360 02C 669 1,0432 125 035 045 200
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Government of lndia
MinistrY of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance

Authorizations_-{AAs) No- 5610000535 dated 29.05.2012, 5610001142 dated

08.10.2012 #roboz+ts oateo 09.07.2013 and 5610003688 dated 07.02-2014'
M/s National Steet & Agro lndustries Limited; !ndore.

DGFT may refer to the request of M/s National Steel & Agro lndustries

Limited; tndore, submitted vide their letter No NSAIL/Jt DGFTt2O15/01 dated 27'n

April 20i 5 to DGFT for ratification of the above mentioned Advance Authorizations.

Copies of the request were also submitted to Ministry of Steel for our

comments/views.

It may be noted that the export product is covered under SION C 473 of

Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per

Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide

coiis of relelant grade has been allowed based on content basis as per SION C473.

The quantity of items of import to be allowed under the aforesaid Ms has been

calculated for per tonne of export product in the Excel sheets enclosed herewith for

fui^ther necessary action.

6K臨
Deputy lndustrial Adviser

Telefax: 011-23062490

Encl: as above

/ shri P.sahu, FTDO, DGFT, Bhawan, New Delhi.

Ministry of Steel U O No.2(9)/2014-丁 W― Vol― l dated 03.082015

“
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S:.No Advanced
Authorisatio
n No. & Date

Description of ltem of ExPort Quantty
of Export

MT

Thickness

`MMヽ

Zinc

Coating in

(gms′m2)

Quantity of lnput per ton of export product

Zinc(Kg) Hot Rolled
Alloy Steel

Sheets/
Strips/ Wide

Coils of
relevent

grade (Kg)

Roiling

Mi::Rolis

(Kg)

Roi:ing

Om(Kg)
Pickling

Oil(Kg)

steel

Strapping

(Kg)

2993.550
1 56 100024

dated

03072013

eold rolled Galvanized (Plan/corrugated) Alloy

Steel Sheetsof relevent grade having thickness

0.1 3 to 1 .50 mm and zinc coating 80 -90

gms/m2

160274 013 1033 1,0025 125 035 045 200

315604 014 744 1.0348 125 035 045 200

881 158 014 959 1,0108 125 035 045 200

526732 015 694 1,0404 125 035 045 200

259304 016 651 1,0453 125 035 045

187888 017 788 1,0299 125 035 045 200

132584 018 744 1,0348 125 035 045 200

15504C 02C 669 1,0432 125 035 045 200

42170 040 351 1、 0788 125 035 045 200

99008 050 278 1,0870 125 035 045 200

99142 070 196 10961 125 045 20C

41492 080 171 1,0989 125 035 045 20C

49280 120 115 1,1051 125 035 045 200

43874 180 1,1095 125 035 045 200

6≦
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(BI Section

Application of M/s Leitwind sriram Manufacturing Ltd. for ratification
ofnorm in respect ofAA No. 041014796l dated 15.07.2013.
DGFT ID Note No. OtlStlSO/tg4/AMI4lDEStIl2t6 Dated
01.01.20r5.

Reference above, trre undersigned is directed to refer to firm,srepresentation dated 30.08.2014 and to call for MW rating or rN ."ti"g oi["exportproduct. - " 
lt

This issue with the approval of IA (KKT). 
f, 

, q

(o.j*rffiIG

Subject :

Reference:

Sr. Development OfficerFTDO, DES.II. DGFT
DHI Uo No 3(3e)/20lslTSw(B)/ 1(f dated 07.04.2015.

66
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms ol Para 4.7 of HBP (VolJ) for Advance No
3110054697 dated 18.06.2012 and 3'110054709 dated 18.06.20'|2 of M/s Vikarsh
Stamping lndia Pvt Limited, Pune.

DGFT may refer to their UO No 01/81/50/'150/AM-'14/DES-|l/45 dated
9.01.2015 and UO No 01l81l51l151lAM-14/DES-|l/44 dated 9.01.2015 for ratification
of above mentioned Advance Authorization of Mis Vikarsh Stampings lndia Pvt
Limited, Pune.

ln view of the above, Ministry of Steel recommends the import of prime Cold
Rolled Grain Oriented (CRGO) Magnetic Steel Coils of relevant grade with wastage
of 1.015 Kg/kg against export CRGO Silicon Electrical Steel Coils subject to the
condition that width of imported coils is more than the respective width of export
products. Moreover, since coils cannot be made from sheets, import of sheets, as
applied, is not recommended.

ffiil?
---...-_--l \ >

(S.K.Bhilnagar)
Deputy lndustrial Adviser

Shri P. Sahu, FTDO, NC-ll, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(10)12ofi-fw daled 02 02.2015

"%ィ
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Government oflndla
Ministry of Steel

Technical VVing

SubieCt:Ratification of norm in terms of Para 4.7 of HBP(Vo卜 :)fOr Advance No

3110054697 dated 18.06.2012 and 3110054709 dated 18.06.2012 of M′ s Vikarsh

Stamping india Pvt Lirnited,Pune.

DGFT may refer to their UO No 01/81/50/150/AM-14/DES― |1/45 dated
9.01 2015 and UO No 01/81/50/150/AM-14/DES― |1/44 dated 9 01 2015 for ratinca‖ On

of above mentioned Advance Authr/「 ization of V1/s Vikarsh Stampings lndia Pvt
Lirnited,Pune

ln view ofthe above,Ministry of Steel recommends the import of pttme Cold
Rolled Grain O百 ented(CRGO)Magnetic Steel Coils of relevant grade with wastage
of 1 015 Kg/kg against export CRGO Silicon Electttcal Steel Coils suttect tO the
condition that width of imported cons is mOre trian the respective width of export
products Moreover, since coils cannot be made from sheets, irnport of sheets, as

app‖ed,Is not recornrllended

(                         )

Deputy lndustrial Adviser

Shri P.Sahu,FTDO,NC― ||,DGF丁,UdyOg Bhaヽ″an,New Delhi

Ministry of Steel U.〇 .No.2(10)/2014-TW dated 02.022015

"ダみ1
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Ministry of Heavy lndustries&Public Enterprises
Dcpartment of Hcavy lndustry
TSW(B〕 Scction

SutteCt: ApplicatiOn of M/s CrOmpton Greaves Ltd for ratiication of nOrm of

AA No 0310746159 dated 21 08.2013

Reference:DG「 FID Notc No.01/81/5o/283/AM 14/DES―I1/214 dated
0101.2015.

Reference above,the application and subsequent reply submitted by the

f1111■ vide thcir letter dated 21 10.2014 has been examincd and based On
information made availablc therc in thc norm for su● eCt authorizadOn is
reconllnended as under:

Export Product: 14ヽ 1ミ＼R, l Phase Shunt Reactor,230 KV,containing
1074 MT Cu and 6 765 MT CRGO Steel,Empty weight of 36 512 MT to be
incorporatcd in AA

Item no. 15-17 to be deleted- as end use has not been furnished by
Item no. 5-14 & 18, 19 on net to net basis with accountabilitv clause
GN-4.

This issue with the approval of JS (RKS).

ζ

der

越:諦
日 DO,DES―II,DGr
DHIUO No 3(78)/2013/TSW(B)/

Sr Development offlcer

datcd κ 、o3.2015
ン

tθ

lθ

林/

Inputs:

Sl No Item Qty. (includingo/o wastage) MT
CRGO Steel cOils 7104(50/0)

2 Cu wire rods 1085(10/O)
3 Pre compressed Board 0350(50/O)
4 Transformer Oil Base Stock 8791(lo°/o)

St,r.,c,.

`9
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Department of Industrial Policy & promotion

(rsw)

NC Meeting dated 2510812015 - Case No. A/R (lWs Ambark Worldwide, Jamnagar)

Firm, an EOU, has requested for fixation of wastage Norms, in terms of para 6.08(e)
of Foreign Trade Policy for the manufacture ol "Brass articles like ingots/billets,
bars/rods, machined articles/components " from "Mixed metal brass scrap with
impurities like iron & Steel, plastic/rubber etc.,,
As per details submitted by the firm there is no past production of abovementioned
brass articles and consumption of "Mixed meial biass scrap with impurities like
iron & Steel, Plastic/rubber etc.,, in the EOU.
Firm's application for fixation of wastage Norms in terms of para 6.0S(e) of Foreign
Trade Policy appears to be premature.

Norms committee may take a view

2.

3.

4高語 ―ヽ
Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/101/2015¨ TSW/136-A/R dated  08/09/2015

70
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2510812015 - Case No. A/R (M/s Monarch Overseas, Jamnagar)

L

Norms Committee II
DIPP No. 12/ r0l 12015-TSW/1 37-AlR

>-
/ 'T-rr(t'^

(S.K. Jain) I

Development Officer

2.

3.

Firm, an EOU, has requested for fixation of wastage Norms, in terms of para 6.08(e)
of Foreign Trade Policy for the manufacture of "Zinc articles like ingots/billets,
bars/rods, machined articles/components " from "Mixed metal zinc scrap with
impurities like iron & Steel, Plastic/rubber etc.,,
As per details submitted by the firm there is no past production of abovementioned
zinc articles and consumption of "Mixed metal zinc scrap with impurities like iron
& Steel, Plastic/rubber etc." in the EOU.
Firm's application for fixation of wastage Norms in terms of para 6.08(e) of Foreign
Trade Policy appears to be premature.

Norms committee may take a view

dated  08/09/2015

7L



To

SuttCCt Ratincalon oF Nornls oF Ad,ance

HBP.Vol I

Nleeting No. .............. Dated:

Erport Items:

Blank Standard Deficiency Letter Format

Authorisation r.r-o. ........... dated .......... issued under Para 4.7 ol

1 iVlodel nLrmber. lechnical tpecitication and specilic quantir-v-both in terms ol number (il an)') and/or
rveight. of each export product (Appendix-33 olcurrent HBP ref'ers).

つ Detail technical note on nranuf'acturin._e process includin.e the relevant tlolv sheet.

Detail-technical drari,inss -',vith,dimension.ot: each.export-product. Catalosue.-il anv: mav"also-be
fur‖ shed.― ^‐―一― 一

 一― ― 一 ―― ― ‐― ―一 ―― ―― ―一―一 ――――――…―――

4 Weight of each Export Product.

う Wei-elrt of each of the imported and indigenous input. separately fbr each product. fbr the purpose of
material balancing. Net weight (Gross rvei-sht minus lVastage) fbr each imported and indigenous input
in the export product mav be indicated. Net r.veight along rvith details of other imported input to be
used in the resultant product and squ_C[lq-b_g-]rrr[S{rdlproc_Ued,tro-ra59Ll!]g-e_s. qt[er:than.the-license. ii
any. may also be indicated.

Import lt9 rn1

Information about the inputs lequired per unit of the resultant product as per Sl. No. I of Appendix-
in current HBP (Vol.l) separately fbr each

Cornponents:

Technical characteristics / part numbers, ilany.
Assenrblydrawings/diagramsoftheresultantprodu-ishonentJ
in the expom product (s).

9 BifL!rCated qualltities of components tO bc accOuntcd fol‐ in thc resultant product and the relLlitemcnt of

|

I COl■ ponents aS spares Raw MateHd/Consumables

Ю

I漁 Td…
恥轟∞ hd面 撃 脚 ヽ∞m"血 叫 鯰nr■HCknes acぴ ぬe ttms岬 面 b

Siartin.glr.omthespeciticationoftheexportproduct,
proposed lbr inrport has been arrived at. including the net lveight ofcomponents to be manufactrired
out of these inrported materials. r,vastages claimed at each stage of manufacturing rvith compiete
justitlcation and supported by documentary evidence/dralvings etc

1 Shcetiayout diaram ofthe matenalindicaJlg the Wastagc du責 ng blanking

Weight of stcd,which requires imported wdding mateH」
,giving brcak‐up Oi

CrossSectionaIDiagramofexportproductr,vithcalculatio"o
of the Cable in Kg. per l(nr. Copy'of relevant National/lntelnational Standard/bur-er's data sheet r]ay
also be furnished.

(lxxiii) Steel Plates/Sheets upro 30mm thickness
(1ヽ 市ヽ)StCeI Plates/Shects morc than 30 mm lhickness and upto 70 mm thickncss

(lXXV) StecI Piates/shects mol・ ethan 70 mm thickness. 
‐

(1、 ゴヽ)pliels二 ,g.IJa■ ges,Pipcs,Tubes,Bars/Rods,Caslngs/Forgings etc._1

14 Particulars of the licenses obtained in the
the same export product covet'ed undel this application. in vierv of Public Notice No. 4g dared
14.t1.2002.
Use ofexport product
You ale advised to apply for SION

17 Please use expanded/full name ofend pro
Itisnotclearliomthedetailsgiveninapplicationfbrtheadv
to rvhethet'it is a case of Physical expofis or Deemed expo[ts. If the same is Deemed Expoits, copy of
ryc.,ect Authofii ilecl intbrmation alongliirh r.elevant clocuments n,ofl b.

72

s may bel



furnished to this otilce. Further. if
tbllorving details mai'also be provided:-
EPCC licence numbei and date.

(i) CIF value olthe licence.
(ii) lVhether this Iicence was issued under Zero dutl.or 3 per cent Scheme.(iii) Cnstom duty'saved amount,
(iv) Products to be manufactured.
(v) Hou' EPCG licence holder intends to discharee the EO asairrst the EpCG licence.

Anv other infbrmation:

20 Theinfbrmationcillledtbrrnustbesubmittedl'vithinthree''
Thp inlhrmati^- -.^'. k- r:--,^r1.. ^^-,.^
N;;,;;';;ffi'ilri ilff"ii""jiju,i ocir. Uoi#tHJ:::'K.T"il:ir:1,i?Ti:'rllij,i;

,..".. Office Tel.: 23061552. Extn.......and cop.v'of the same must be endorsed to the
technicai ar.rthority. mentioned belos.:..

ryts


